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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.161/2024/EZ

In The Matter of:
Jagriti Bhattacharya

... Applicant

Versus

The State of West Bengal & Ors.

... Respondent(s)

AFFIDAVIT-IN-OPPOSITION ON BEHALF OF THE RESPONDENT
NUMBER 06, DIRECTOR, STATE WATER INVESTIGATION
DIRECTORATE, WEST BENGAL.

INDEX
SL No. PARTICULARS ANNEXURE PAGE
1. Affidavit 1=14.
2. Photocopy of the letter dated | ‘R-1’
22.08.2024  written by  the 12

Director, SWID to the Geologist,
Geological Sub Division No III/D,
North 24 Parganas State Water
Investigation Directorate (S.W.I1.D)
& the Member Secretary of the

Ground Water Resources
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’DC\félaiiﬁEllt Authority for the
District of North (24) Parganas, is

annexed herewith

Photocopy of the letter dated

23.08.2024  written by the
Geologist, Geological Sub Division
No II1/D, North 24 Parganas State
Water Investigation Directorate
(S.W.I.D) & the Member Secretary
of the Ground Water Resources
Development Authority for the
District of North (24) Parganas to
the respondent number 14 is

annexed herewith

R

- 5=

Photocopy of the letter dated
27.08.2024 issued by the
Geologist, Geological Sub Division
No III/D, North 24 Parganas State
Water Investigation Directorate
(S.W.I.D) & the Member Secretary
of the Ground Water Resources
Development Authority for the
District of North (24) Parganas to
the Emami City Apartment
Owners’ Association with certain

querries is annexed herewith

Photocopy of the Inspection| R-4’ } =20
Report forwarded to the Director,

SWID is annexed herewith

Photocopies of the Permits as| ‘R-5’
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above referred to are annexed

herewith

Photocopy of the letter dated ‘R-6'
02.09.2024 issued by the
Geologist, SWID, N-24 Parganas

9 L

to the ‘Emami City Apartment
Owners Association’ is annexed

herewith

Photocopy of the letter dated | ‘R-7’
10.09.2024  written by the 2%
Geologist, North (24) Parganas to
the Chairman South Dum Dum

Municipality is annexed herewith

A Copy of the West Bengal | ‘R-8’ 7}1’_—_35
Ground Water Resources Act,

2005 is annexed herewith

Filed by
4
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Jared beforz me S
SIBOJYOTI CHAKRABARTI [ég;c St e VL oC

Advocate

For The State of West Bengal g 0 Dha {1_:1('1'“_'(1]“
Email: subho.advocate@gmail.com ~ T Notafy Guvd, of ndia

d. ND. s ‘0'9“.
(M): 9007035534 C";‘E?m Court, Calcuttd
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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.161/2024/EZ

In The Matter of:
Jagriti Bhattacharya
.. Applicant

__HE

(&7 .
( / Respondent(s)

n L5 'ﬂ
AFFIDAVIT-IN-OPPOSITION ON BEPQ\C ¥ ,eﬁ' THE RESPONDENT
NUMBER 06, DIRECTOR, STATE WATER INVESTIGATION
DIRECTORATE, WEST BENGAL.

I, Shri Alok Sarkar, Son of Late Subal Chandra Sarkar, aged about 59
years, by faith: Hindu, by occupation- Government Service, residing at
26P, DPP Road, P.O-Naktala, Kolkata- 700047, presently posted as
Director, State Water Investigation Directorate, under Water Resources
Investigation & Development Department, Government of West Bengal
having its office at Nirman Bhawan (3rd [Floor), Bidh'annagar,

Kolkata:700091, do hereby solemnly affirm and state as follows:-

1. That I am presently posted 'as Director, in the office of the State Water
Investigation Directorate, under Water Resources Investigation &
Development Department, Government of West Bengal and I have
received Copy of Solemn Order and also copy of original application

from the Learned State Advocale engaged in the instant matter. [

4
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made myself acquainted with the facts and circumstances of this case

and am competent to affirm this affidavit.

. That this affidavit-in-opposition is filed in compliance (o the Solemn
Order dated 12.98.2024 passed by the Hon'ble National Green

Tribunal, Eastern Zone Bench, Kolkata.

. That save and except those which are matters of record and which are
specifically admitted by me herein below, each and every allegation,
and/or contention, and/or submission, contained in the said Original
Application, is denied and dispuled as if the same is set out in

seriatim herein and specifically traversed.

. That with respect to the statements made in paragraphs 5 (a) of the
original application it is stated that the same is a matter of record and

this deponent does not comment on the same,

. That with respect to the statements made in paragraphs 5 (b) to 5 (e)
of the original application it is stated that the same are matters of

record and this deponent does not comment on the same.

. That with respect to the statements made in paragraphs S (f) (g) (h) of
the original application it is stated that the same is being dealt in
subsequent paragraphs specifically paragraph number 16, 17 & 20, of

this affidavit-in-opposition.

. That with respect to the statements made in paragraphs 5 (i) of the
original application it is stated that the same is a matter of record and

action has been initiated accordingly.

. That with respect to the statements made in paragrap%s“s );to S (m)

ajwp&f

of the original application it is stated that the; sst

record.
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9. That with respect to the statements made in paragraphs 5 (n) ol the

original application it is stated that the same is absolutely false and

this deponent denies and disputes the same.

10. That with respect to the statements made in paragraphs 5 (o) to
S (q) of the original application it is stated that already action has
been taken started against the violators and the same is in progress in

as much as show cause has been issued to Emami City Owners

Association.

11. That with respect to the statements made in paragraphs 5 (r) to
S (s), S (u) of the original application it is stated that the same are
denied and disputed by this deponent and this deponent is having
highest respect for the law of the law and also to the Solemn Orders
as passed by this Hon'ble Tr‘ibuﬁal.

12. That with respect to the statements made in paragraphs S (t) S
(v) to S (2) of the original application it is stated that the same are

matters of fact and this deponent does not comment on the same.

13. That with respect to the statements made in paragraphs 5 (aa)
to 5 (ff) of the original application it is stated that the same are
matters of fact and record and this deponent does not comment on

the same.

14. That the Director, State Water Investigation Directorate,
Government of West Bengal (S.W.1.D) vide letter dated 22.08.2024 had
interalia directed the Geologist, Geological Sub Division No III/D,
North 24 Parganas State Water Investigation Directorate (S.W.1.D) &

the Member Secretary of the Ground Water Resources Development

Authority for the District of North (24) Parganas, to cond _F_“T:n’\

enquiry in connection with regard to the allegation as coh‘{a(m it
7
instant original application and submit a delailed u"fg};{s 1 atlon and

action taken report in connection with illegal
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underground water at Emami City, 2, Jessore Road, Golpark, Kolkata:
700028 and send to the office of the Director SWID by 29.08.2024.

Photocopy of the letter dated 22.08.2024 written by the Director,
SWID to the Geologist, Geological Sub Division No III/D, North 24
Parganas State Water Investigation Directorate (S.W.I.D) & the
Member Secretary of the Ground Water Resources Development
Authority for the District of North (24) Parganas, is annexed herewith
and marked with the letter ‘R-1".

15. That subsequently the Geologist, Geological Sub Division No
[lI/D, North 24 Parganas State Water Investigation Directorate
(S.W.1.D) & the Member Seéretary of the Ground Water Resources
Development Authority for the District of North (24) Parganas had vide
letter dated 23.08.2024 informed the respondent number 14 that an
inspection will be made ON 27.08.2024 in pursuance to the letter of
the Director, SWID.

Photocopy of the letter dated 23.08.2024 written by the Geologist,
Geological Sub Division No III/D, North 24 Parganas State Water
Investigation Directorate (S.W.1.D) & the Member Secretary of the
Ground Water Resources Development Authority for the District of
North (24) Parganas to the respondent number 14 is annexed

herewith and marked with the letter ‘R-2’,

16. That thereafter the Geologist visited the Emami City site at 2,
Jessore Road along with a team on 27t August, 2024 and had
explained the Emami City Apartment Owners’ Association, the need
for furnishing the existing tube well details which are using for

extraction of ground water and operating illegally or any existing

letter vide memo 184 dated 27.08.2024 with certain guerles
fl{f (- ) 'f., :

A

Permits for Ground water extraction and therefore, 1ssuec,1 ad 40ft‘fcﬁ\d\\




54

. o

Photocopy ol the letter dated 27.08.2024 issucd by the Geologist,
Geological Sub Division No II/D, North 24 Parganas State Water
Investigation Dircctorate (S.W.1.D) & the Member Sceretary of the
Ground Waltcer Resources Development Authority for the District of
North (24) Parganas to the Emami City Apartment Owners’
Association with certain querries is annexed herewith and marked

with the letter ‘R-3’.

17. That the Geologist, Geological Sub Division No I1I/D, North 24
Parganas State Water Investigation Directorate (S.W.I.LD) & the
Member Secretary of the Ground Water Resources Development
Authority for the District of North (24) Parganas vide letter dated
29.08.2024 forwarded the inspection of the site in question i.e at 2,
Jessore Road, Eamami City, Kolkata: 700028 along with colour
photographs.

That the detailed investigation report which confirms the existence of

five (5) bore wells whose details are given in a tabular form:

Existing | Power of submersible Pump Motor | Remarks/ Present
TW as per the statement Status

TW1 7.5 H.P Working

TW2 7.5:H.P Working

TW3 5 H.P Working

TW4 S H.P Working

TW5 S H.P Defunct/ nor in

working condition

TW=TubeWell

H.P= Horse Power
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18. That it is pertinent to I)rin;?lu the kind knowledge of this
Hon’ble Tribunal that two (2) Permit records were found in the Name
of ‘Oriental Sales Agencies (India) Pvt. Ltd’ which is now under
Emami Realty Ltd." as per the information furnished by owners
association as well as from the office record of the Geologist & member
Sccretary, DLA, N-24 Parganas. This nced an affirmation to
authenticate the same of the ‘Emami City’ by means of land records

details.

Photocopies of the Permits as above referred to are annexed herewith

and marked with the letter ‘R-5’,

19. That it is also stated that no official record of name change
(conversion) to Emami City Realty Ltd can be traced in support of the

said Permits.

20. That consequent to the violations as observed in the inspection
report the Geologist, SWID, N-24 Parganas sought an explanation and
issued a show cause letter vide memo no. 189 dated 02.09.2024 to the
‘Emami City Apartment Owners Association’ for the various violations

observed in the inspection report.

Photocopy of the letter dated 02.09.2024 issued by the Geologist,
SWID, N-24 Parganas to the ‘Emami City Apartment Owners

Association’ is annexed herewith and marked with the letter ‘R-6’.

21. That the Geologist, North (24) Parganas sought an confirmation
of address of available SWID Permits in favour of ‘quntal Sales
Agencies (India) Pvt. Ltd. at South Dum Dum Mumcnpallty W’lrd no.-
7 , Dum Dum House, J.L 19, Plot 248 and/or Barrackpur -II, Dum

Dum house, JL-19, Plot 297 and therefore, issued an offigigl r
Respondent No. 8, Chairman, South Dum Dum M\ﬂhlcipality
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memo no. 196 dated 10.09.2024 for confirmalion on the said two

locations for project Emami City,

Photocopy of the letter dated 10.09.2024 written by the Geologist,
North (24) Parganas to the Chairman South Dum Dum Municipality is

annexed herewith and marked with the letter ‘R-7".

22, That it is further submitted that 4 (Four) wells are presently
operating illegally without any permission of the District Level Ground
Water Authority and liable to deposit penalty for each tube well under
the provision of section (16)(a) & (b) of West Bengal Ground Water
Resources Act, 2005 (WBGWR) Act, 2005.

A Copy of the West Bengal Ground Water Resources Act, 2005 is

annexed herewith and marked with the letter ‘R-8".

23. That the Emami City Apartments Owners’ Association have not
complied with any of the queries till date and appropriate action will
be taken by the SWID in this regard.

|:"| It ;}‘\\\\_
TRt Sl g5 08
4 . . L \JJ” \
24. The deponent craves leave of this Hon’ble'.,'l‘}si L}:nal to ﬁle\-.\'-‘;.\\_

supplementary affidavit with respect to the action tgllge by the State Y

C -)n‘
. /)

# %
25. That it is most respectfully prayed that this HOYH C rﬁ" 1}&.1’\

may kindly be pleased to pass necessary Order/Orders as is—deemed
fit for the ends of justice.

el j
Identified by me \/ p L‘SQ’\/W’\_/
ﬂf?‘ %WJZ’—‘ Deponent

Advocate iQ/OQ{Q_O}s’ DIRECTOR

State Water Investigation Directorate
State of West Bengal

Government of West Bengal
Fr Toflnaa:ﬂ‘NO.’—@—')B/i?@@ﬁaiﬁn* :
10 Solemnly Affirmed and
i o Declared befor s me 1! )
99 SEP WU Samiv “Lhatiockarya CPC,U/824 " 7 Ly
Nolary Govi. ot india
Regd. No. 940/97

City Civil Court, Calcutta : f“ﬂ ’0? e ,\lﬁf Notary



statements made in the aforesaid paragraphs are true a Ié\"\\:qm:ecr, to thé
LA, o8-
best of my knowledge and information as per records avaﬂabl#:»m the off'ce

of the State Water Investigation Directorate, Government of West Bengal and

I believe that nothing material has been concealed there from.

Verified at Kolkata on the ....Day of September, 2024.

Identified by me %{lc

ﬁ/\%&ﬁ—w Deponent
Advocate 4 4 /a g /9_0 2y DIRECTOR

gtate Water Investigation Directorate

State of West Bengal Government of West Bengal

L yoldmantnor w173 0/9,0.1,0 '
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GOVERNMENT OF WEST BENGAL
WATER RESOURCES INVESTIGATION AND DEVELOPMENT DEPARTM ENT
OFFICE OF THE DIRECTOR
STATE WATER INVESTIGATION DIRECTORATE
NIRMAN BHAVAN (3™ FLOOR), BIDHAN NAGAR
KOLKATA-700091, E-mail: directorswid@gmail,com

Memo NOAQ_:Q_ ?‘ Date: 22.08.2024
g

To

The Geologist & Member Secretary

North 24 Parganas, Sub-Div. 11D
SWID

Sub: Immediate site enquiry and action taken report on present illegal withdrawal of GW
at the premises of Emami City, 2, Jessore Road, Golpark, Kolkata-28 .

Ref: National Green Tribunal, OA. No. 161/EZ/ 2024 between Smt. Jagriti Bhattacharya vs, State of
West Bengal.

You are hereby directed to submit a detailed investigation and action taken report on the illegal
extraction of Ground water at the premises of Emami City, 2, Jessore Road, Golpark, Kolkata-28
(Copy attached).

Itis also instructed to submit the report by 29th of August 2024 (within 7 Days) after necessary field
visit.

Treat it as urgent.

Enclo. As stated 0

.-r! ;\.’ 1
s RN P W1
/\ ')L\'hw“h{{&g’ ._-'Lj
DIRECTOR _
STATE WATER INVESTIGATION DIRECTORATE

Memo No. /1(2) Date: 22.08.2024

Copy forwarded for information to:

1. Superintending Geologist, Geological Circle, SWID

2. Senior Geologist, Geological Div.|Il, Berhampur

DIRECTOR
STATE WATER INVESTIGATION DIRECTORATE
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§ Government of West Bengal
Office of the Geologist, Geological Sub. Dis ision-111/D
State Water Investigation Dircectorate
Water Resources Investigation &amp: Development Department
2 nd Floor, Jalaswampad Bhawan
Barasat, North 24 Parganas
E-mail. geoloswidnorth2dpgs a gmail.com

L Y . Date: 23.08.2024

lo.

Mr. Mahadeb Dev

Emami City Association of Apartments owners
2. Jessore Road

Kol - 700028

Sub: District Geologist's site visit to EMAMI for immediate action in response to
higher authority directive

Sir.

In reference to the NGT, OA No-161/EZ/2024 dt 14/08/2024 through Jagriti

Bhattacharya, and its subsequent court order an inspection of your location is
scheduled for August 27", 2024,

Iherefore. it will be beneficial to us if you assist or cooperate so that the investigation
can be done.

Thanking you.

v

Geologist & Member-Secr

. DLGWRDA | North 24 p
'. SWID, Barasat

elary
arganas
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sovernment of West Bengal
Office of the Geologist, Geological Sub. Division-111/D
State Water Investigation Dircectorate
Water Resources Investigation &amp; Development Department
2 nd Floor, Jalaswampad Bhawan
Barasat, North 24 Parganas
E-mail: geoloswidnorth2dpgs@gmail.com

Memo No: 184 Date: 27.08.2024

To,
Mr. Mahadeb Dev

Emami City Association of Apartments Owners
2, Jessore Road
Kol - 700028

Sub: Inspection By District Geologist, North 24Parganas dated 27.08.2024
Ref: National Green Tribunal, O.A No-161/EZ/2024, between smt, Jagriti Bhattacharya vs,
State Of West Bengal, Dated on 14/08/2024

Sir,
In reference to the above 5 existing bore well structures were noted, out of which 1 was non functional and
no Permits could be exhibited from your end.

Now the undersigned is requesting you to furnish the information on the following facts for necessary
actions thereafter.

1) The technical details of the existing borewells in the below format.
Sl Latitude & longitude of | Housing (....mmX....mm) | Discharge in | HP | Remarks if any
No | the Borewell of the Borewell m3/hr

1

2) A copy of the site plan with markings of the existing bore wells

3) Details of the rain water harvesting if done from your end.

4) Details of the STP and the fate of the treated water if STP is present and functioning

5) Land Records of the Project and documents establishing the relation between Oriental Sales
Agencies (India) Pvt. Ltd. and Emami City.

6) DPR fumishing the details of the no of flat, residence & tower, their corresponding area, green belt
area and any information that you desire to furnish for justifying your water demand.

Thanking You, \ 5 i}
. ' N

Geologist & Member-Secretary
DLGWRDA , North 24 Parganas
SWID, Barasat
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Government of West Bengal
Office of the Geologist, Geologieal Sub. Division-111/D
State Water Investipation Dircectorafe
Water Resources Investigation &amp; Development Department
2 nd Floor, Jalaswampad Bhawan
Barasat, North 24 Parganas
IS-mail, geoloswidnorth2dpgs@gmail.com

Memo No : 186 Date: 29.08.2024

To.

The Director

State Water Investication Directorate
3™ floor Nirman Bhawan

Salt lake City , Kol - 70009

Sub: The inspection report on present illegal withdrawal of GW at the premises of Emami City, 2, Jessore
Road, Golpark, Kolkata-28.

Ref: Memo No 1097 dated 22/08/2024 Director Swid and NGT O.A No 161/EZ/2024

Respected Sir,

In reference to the above subject an inspection was carried out dated 27/08/2024 regarding the unauthorized
drilling and bore well in the premises of Emami City and its report is given herewith.

1) The site was already visited dated 09.04.2024 by the then Geologist on the basis of a complaint dated
on 27.03.2024 by Jagriti Bhattacharya. (Annexure 1)

2) A letter was issued having memo no 100 dated 9/04/2024 for certain queries regarding the bore wel|

in the above mentioned site on the basis of the above mentioned inspection by the then Geologist.
(Annexure I1)

3) The queries in reference to the Geologist letter were answered by a letter from Emami City
Association of Apartment Owners dated on 28/04/2024 which states that the number of working
borewell is 3 and 2 are not working properly.

No new boring was done recently; only surging of existing boring w
Permits were handed over (o them. [However they mentioned tha Chairman, South Dumdum
Municipality addressed the then developer M/S Oriental Sales Agency (India) Pvt. Ltd now under
Emami Reality Ltd to obtain supply facility for Emami City Housing Complex. (Annexure 1)

as done. They also stated that no

4) Consequently an RTI was filed by Jagriti Bhattacharya dated 16
of Bore wells in Emami City, 2, Jessore Road. (Annexure V)

04,2024 regarding the permissions
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§) Subscquently a reply having memo no 113 dated 09/05/2024 which states that no Permit was
granted from the Office in the name and address of Emami City, 2 Jessore Road, Golpark, Kolkata-

700028 was submitted. (Annexure V)

6) At present Jagriti Bhattacharya filed a case in NGT having OA 161/ EZ/ 2024 which was forwarded
by your good office dated 22.08.2024 having memo 1097 with instructions for submission ol a report.

(Annexure VI)

7) Subsequently an inspection was carried out by Geologist accompanied by Geological Assistant and
UDC dated 27.08.2024 in the presence of the members from Emami City Association of Apartment

Owners. (Annexure VII)

It was found that there are 5 existing borewells whose details are given in the tabular form below.

{— No tubewell Power (HP) (As per the Remarks
statements of the members
present)
1 75 Working condition
2 1.5 Working condition
3 5 Working condition
4 5 Working condition
3 5 Not in working condition

However a letter was issued to the Emami City Association of Apartment Owners dated 27.08.2024 asking
for the technical details for the existing tube wells and some other documents. (Annexure VIII)

It is to be mentioned that Permit records are found in the name of Oriental Sales Agencies (India) Pvt
Ltd. and Emami Ltd. from the Office of the undersigned. However the mentioned Permits need an
affirmation to be the same in the Emami City by means of land records. Moreover it is to be mentioned that
no name change took place for the said Permits to Emami City Realty Ltd.

It is to be mentioned that the project caters nearly 5000 residents and they arc is a paucity of potable water
as the Municipality also could not cater the required amount. Taking into account the purpose of the bore
wells (drinking water) the matter needs a more detailed investigation and actions thereafter.

The photographs regarding the above inspection are also attached for your vivid understanding.

Thanking you
C.?_.-\m L-\\A-l(L\l‘A Qm &

Geologist & Member-Secretary
DLGWRDA |, North 24 Parganas
SWID, Barasat



63
—17 —

Site Inspection of Emami City 2, Jessore Road, Golpark, 2, dated 27.08.2024

x

) Functional but totally cemented:



w154y |

EE)

H_easy

9) Residential towers of the above site

Memo No: 186/1 (2)

Date: 29.07.2024

Copy forwarded for information and taking necessary action to:

1. The Superintending Geologist, Geological Circle, Bikash Bhawan 4" floor, Salt lake City , Kol - 700091
2. The Sr.Geologist, Geological division 11, Berhampur, Murshidabad

Q.L\Luum@ QM&

Geologist & Member-Secretary
DLGWRDA , North 24 Parganas
SWID, Barasat
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Place : I_‘,mwaj" Q‘yf’f

Dare :

Conditions :

(1
(2)

(€)]
(4)

65

Name of the applicant (user)
Son/Daughterof
Address of the applicant

ta)
)
()
)
(in case of irmgation well)
Serial No. of application Form
and date of submission

(e)

Q]
Location particulars---
(a) Distnct

PERMIT NO L

Category of farmer (Please tick)

Specimen signature ofthcuser

(b) Block, Mouza,J. L. No., Plot No.

{(¢) Municipality/Corporation

Ward No./Borough No., Holding No.

Particulars of the proposed wellan
(a) Typeofthewell

(b) Approx.depthofthe well (m)
(c) Purposcofthewell

(d) Asscrnblysizc(forlubcwcll)
(¢) Approx.strainerlength (fortu
(f) Diameter (fordug well)

(g) Typeofpumplo be used

(h) H.P.ofthepump

(i) Operational device

() Ralcof\vithdra\val(m3lllr.)
(k) Maximumallowublcrunning
This permit authorizes the owner

walerata rate nol exc
to the observancc oft

Q.10 2012

In case of any chunge ofown
Nochange of location, design,
be made withou prior permissi
f the particulars / informut
verification atany su

Anyomcrcondil.ion imposed by the conce

he conditions st

ershipof the proposed
rate of withdrowal i
jonof the Competent
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be well)
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Y
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hours per day
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S1.(3)(j)and for running hours¥ day us show
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nd pumping d
Authority. Any d
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evicein respectof the proposed wellus indicatedat S1.(2)und (3) of this ceruficute

eviution in this regerd shall lead to cancellation of this permit.

 his opplication for issuance of this permit is found 10 be incorrect d




!

F—_ — ) o uf{) p_kQM-UJLL = F" 2 66

o e R —
FORM 4 09 X
|See Rules 9(3) and 10(5)] , B n —
T (EMBLEM OR HOLOGRAM OF THE CONCERNED AUTHORITY)
. PERMIT FOR SINKING OF NEW WELL
I JUZS 7(3XD) 7 7(4)b) 7 7(5)(a) of the West Bengal Ground Water Resources
(Management, Control and Regulation) Act 2005.)
PERMIT N0p|40?0|9001480°° 00 0l TSE
1. (a) Nameoftheapplicant (user) : Shri/Smt. S, " Fndoa)
< ewncrah \| ndia
(b) Son/Daughterof : O”G"Ed s Fi ,JE‘ ¢
(c) Address of the applicant “As'Bg . Avemelapun. . E.M-%@ﬁm, 2nd (o |
(d) Category of farmer (Pleasetick) : mall Farmer / Marginal Farmer €T e b - Tem 10
(incase of irrigation well) .
(e) SerialNo.of application Form Bp/A OT21 . SL NOo- &5, =t - 19 .10. 2012 |
and date of submission
(f) Specimensignature of the user
2. Location particulars---
(a) District
(b) Block, Mouza, J. L. No. . PlotNo, Norle 24 Pogpwean . o
(c) Municipality / Corporation Bam Dum Hewae , 19, :
Ward No./Borough No., Holding No. : Scully Pur Bum Muwnicipatils .
3. Particulars of the proposed well and pumping device--  ysana wo - 7.
(a) Typeofthewell :
(b) Approx.depth of the well (m) :Tuke cll .
(c) Purposeofthe well 50 ™ .
(d) Assembly size (fortube well) A n{rectyuatmX mm,
(e) Approx. strainer length (for tube well) g 5 200 m, 150
() Diameter (for dug well) 12 m.
(g) Typeof pumptobeused A
(h) H.P.ofthepump ° O Subwerscble . -
(i) Operational device D u.e,
(j) Rateof withdrawal (m3/hr.) Electvic Meter .
(k) Maximum allowable running hours per day A8 / b
This permit authorizes the owner applicant (user) to sink aﬁvMHn{h fogation specified at S1. (2) for extraction of groun
water at arate not exceeding that as shown at S1. (3) (j) and for running hours / day as shown at S1. (3) (K), and is valid subje
to the observance of the conditions stated overleaf.
Bovosel . Signature fhe Ksuing Authority
Date : 2 /Vl L - and Designation.
Conditions : Geologm &tarv
(1) Incaseofany change of ownership of the proposed well, fresh sty has Member ecrgatganas

be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to {aR8)
(3) In case, any of the particulars / information furnished by the applicant in his application for issuance of this
verification at any subsequent stage, this permit s liable for cancellation,

(4) Any other condition imposed by the concerned Aumoﬁty%
f: 2 tp“’ :

" iV e %—"ﬁ_ a.u P .
Netas fo‘\’ 02) t | 2ely TR P.To . %“'CM\C&"' sra

B.C.L /4/50,000/06

(2) Nochange of location, design, rate of withdrawal and pumping device inrespect of the propc;sed well asmdlu% % @@Nﬁis%catc sh
peraiit 1s Toun

to be incorrect dun

i Ape

Lu)Pe
aler \Weg”

~
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Conditiogalitus

] - -

' 1. Roof Top Raln Water harvesting for surface storage.
2. Excavation of pond of size 150ft X 50 ft with 2 m depth.
3. Chemical Quality Test Report from BIS approved Laboratory In each year to be submitted to the Geologist & Member Secretary,
4. The Certificate of Permit will be reviewed In every year from the date of issuance of Permit-based on local hydrogeological cond

that may prevail afterwards. '

5. Arrangement of water meter conforming to ISO standards should be Installed at the outlet point of tube well discharge for daily
consumption. The user should malntaln a log book for daily water withdrawal which may be monitored by the Govt. representat
a regular manner.

6. ETP & recycling of the treated water.

7. The enhanced rate if any In future (Including the rates revised retrospectively) of fees/ charges /taxes for drawls of ground wate
annual basls, should be borne by the applicants for operating their tube wells in 2 continuous manner.

L
Geologist & Membef Secrétarf, DLA, N 24 Pgs

Geological Sub Division No. lll/ D
S.W.I.D., Barasat.
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Government of West Bengal

Office of the Geologist, Geologieal Sub. Division-111/D
State Water Investigation Dircectorate _
Water Resources Investipation &ampy Development Department
2 nd Floor, Jalaswampad Bhawan
Barasat, North 24 Parganas
L-mail: peoloswidnorth24pgs@gmail.com

Memo No: 189 Date: 02.09.2024
To,

Mr. Mahadeb Dev

Emami City Association of Apartments Owners

2. Jessore Road

Kol - 700028

Sub: Explanation for the illegal abstraction structures al your premises
Ref: National Green Tribunal, O.A No-161/EZ/2024, between Smt. Jagriti Bhattacharya vs,
State Of West Bengal, Dated on 14/08/2024 & Inspection dt 27.08.2024

Sir,

In reference to the above and for the existing S bore well structures for which no permits could be submitted
from your end, you are directed to give an explanation regarding the existing structures in the tune of replies
for the questions cited below.

In accordance to the office records only 2 permits could be found in the name of Oriental Sales Agencics
(India) Pvt. Ltd. but the accordance of the address mentioned in the permit and the address of Emami City is
yet to be established.

1) Why no Permits for the existing structures were submitted from your end even after the handover of
the project to your end?

2) Even if 2 of the above mentioned permits hold to be in concurrence to your address but then 3 of'the
existing structures are illegal. Hence why the undersigned should not penalize for the illegal
structures? .

3) In reference to the NGT O.A No-161/EZ/2024 you are directed to show a cause for not dismantling
or sealing the illegal structures.

4) In reference to the NGT O.A No-161/EZ/2024 the undersigned secks an explanation for not applying
as per Ground Water Act 2005 for the existing structures

Thanking You, @&\,‘LL\\ALM&}\ Q,(“ &

Geologist & Member-Secretary
DLGWRDA | North 24 Parganas
SWID, Barasat

Memo No: 189/1(3) Date: 02.09.2024
Copy forwarded for necessary information please to
1) Director, SWID, Nirman Bhawan
2) Superintending Geologist, Bikash Bhawan, 4" Floor '
3) Senior Geologist, Berhampore C__E_.-\.ML\\M ki“ Qh‘&
Geologist & Member-Secretary
DLGWRDA | North 24 Parganas
SWID, Barasat
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Government of West Bengal
Office of the Geologist, Geological Suby, Division-111/D
State Water Investigation Dircectorate
Water Resources Investigntion &amp: Development Department
2 nd Floor, Jalaswampad Bhawan
Barasat, North 24 Parganas
-mail: geoloswidnorth24ppsa gmail.com

Memo No: 196 Date: 10,09.2024

To,

The Chairman

South Dum Dum Municipality
Nager bazaar, DumDum Road
KNolkata - 700074

Sub: Asscrtion of Addresses (o be the same and one
Ref: National Green Tribunal, O.A No-161/EZ/2024, between smt, Jagriti Bhattacharya vs,
State Of West Bengal, Dated on 14/08/2024

Sir,

In reference to the above subject the site of Emami City, 2 Jessore Road was inspected dated 27.08.2024.
Five (5) existing bore well structures were noted; out of which 1 was non functional and no Permits could be
exhibited from their end.

Now the undersigned is requesting you to check and verify the addresses given in the table below, to be the
same and one or not with respect to Emami City, 2, Jessore Road, PO & PS — Dumdum, Kolkata- 700028

SI No Address that nceds the asscrtion to be the same and one from your end

| Name - Oriental Sales Agencies (India) Pvt. Ltd.
South Dum Dum Municipality, Ward no 7, Dum Dum House, JL 19, Plot 248

2 Name ~ Oriental Sales Agencies (India) Pvt, Ltd.
Barrackpore 11, Dum Dum House, JL 19, Plot 297

Thanking You,
— e A QmL
Geologist & Member-Secret: ry
DLGWRDA , North 24 Parganas
SWID, Barasat
Memo No: 196 Date: 10.09.2024

Copy forwarded for necessary information please to

1) Director, SWID, Nirman Bhawan, 3" Floor, 1|<o| -700091 _)

2) Superintending Geologist, Bikash Bhawan, 4" Floor, Kol -700091 " S v

3; Segior Geolog!?st, Bcrl%ampore, Murshidabad CE_H\MU“LQ A8 Kht&
Geologist & Member-Secretary
DLGWRDA , North 24 Parganas
SWID, Barasat
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WEST BENGAL GROUND WATER RESOURCES
(MANAGEMENT, CONTROL & REGULATION ACT; 2005)
&

WEST BENGAL GROUND WATER RESOURCES
(MANAGEMENT, CONTROL & REGULATION RULES, 2006
& AMENDMENTS)

Department of Water Resources Investigation & Development
Government of West Bengal
September, 2011
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Registered No. WB/SC-247 No. WB(Part-1T1)/2005/SAR-14

FRolkata BGazette

Extraordinary

Published by Authority

BHADRA 9] _ WEDNESDAY, AUGUST 31,2005 [SAKA 1927

PART [Il—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative
NOTIFICATION

No. 2110-L.—31st August, 2005.—The following Act of the West Bengal
Legislature, having been assenled to by the Governor, is hereby published for
general information:—

West Bengal Act XVIII of 2005
THE WEST BENGALGROUND WATER RESOURCES
(MANAGEMENT, CONTROLAND REGULATION)ACT, 2005.

[Passed by the West Bengal Legslature. ]

[Assent of the Governor was {irst published in the Kolkara Gazette.
Extraordinaty, ol the 3 1st August, 2005,



The West Bengal Ground Water Resowrces (Managiement, Control

Short utle,
extent and
commencement

Definitions,

A e

and Regulation) Act, 2005,

(Sections 1,2.)

An Act 1o manage, control and regulate
indiscriminate extraction of ground water in West
Bengal and 1o provide for marters connected
therewith or incidental thereto.

WHEREAS it is cxpedient to manage, control
and regulate indiscriminate cxtraction or use of
ground waler;

AND WIIEREAS it is lurther expedient (o
provide against the widespread contamination of
ground water with arsenic, fluoride, chloride, iron,
other heavy metals or metalloids, organic and
inorganic pesticides, fungicides, and rodenticides:

[t is herby enacted in the Fifty-sixth Year of
the Republic of India, by the Legislature of West
Bengal, as follows:—

1. (1) This Act may be called the West
Bengal Ground Water Resources (Management,
Control and Regulation) Act, 2005.

(2) Tt extends to the whole of the State of
West Bengal.

(3) Tt shall come into force on such date as
the State Government may, by notitication in the
Official Gazette, appoint.

2. In this Act, unless the context otherwise
requires,

(a) “Corporation Level Authority” means the
Kolkata Municipal Corporation Level Ground
Water Resources Development Authority
established under sub-scetion (1) of section 5:

(b) “District Level Authority”™ means the
District Level Ground Water Resources
Development Authority established under sub-
scction (1) of Section 4;

2
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and Regulation) Act, 2005.

(Section 2.)

(¢) “ground water” means the water which

exists below the surface of the ground at any
particular location;

(d) “notification™ means a notification
published in the Official Gazette,

(e) “prescribed” means prescrived by rules
made under this Act;

(f) “sink”, withall its grammatical variations
and cognate expressions, includes, in relation to a

well, any digging, drilling or boring of a well or
deepening of an existing well.

Explanation—"Drilling” includes re-drilling or
re-sinking;

(g) “State Government” means the
Government of West Bengal;

(h) “State Level Authority” means the West
Bengal State Level Ground Waler Resources
Development Authority established under sub-
section (1) of section 3;

(i) “user” means—
i) anindividual, or

ii) an institution, organization or
establishment, whether or not owned, maintained
and managed by the State Government or the
Central Government, or

i) a company, including a Government

company, as defined in the Companies Act, 1956,
or

iv) an industry, major, medium or minor,

owning or using, on personal or community
basis, ground water resources for domestic,
agriculture, or industrial purpose or for any other
purpose;

The Hest Bengal Ground Tater Resowrees (Management, Control

1 of 1956,
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The West Bengal Grownd Water Resowrces (Management, Control

Establishment
of State Level
Authority.

and Regulation) Act, 2005.

(Section 3.)

() “well” means a well sunk for the search
of extraction of ground waler by any user, and
includes an open well, dug well, bore well, dug-
cum-bore well, tube-well, filter point, collector
well or infiltration gallery, but docs not include a
well sunk by the Central Government or the State
Government for carrying out any scicntific
investigation or exploration work for the survey
and assessment of ground water resources.

3. (1) The State Government shall, by
notification, establish, with effect from such date
as may be specified in the notification, an authority
at the State level to be known as the West Bengal

State Level Ground Water Resources Development
Authority.

(2) The State Level Authority shall consist of
the following members:—

(i) Director, State Water Investigation
Directorate, Water Investigation and Development
Department, Government of West Bengal,

(ii) an officer not below the rank of Chief
Engineer, Water Investigation and Development
Department, Government ol West Bengal,

(iii) an officer not below the rank of Chief
Engineer, Trrigation and Waterways Department,
Government of West Bengal,

(iv) an officer not below the rank of Joint
Sccretary, Department of Panchayats and Rural
Development, Government of West Bengal,

(v) an officer not below the rank of Joint
Secretary, Department of Agriculture, Govern-
ment of West Bengal,

(vi) an officér not below the rank of Chiet’

Engineer, Public Health Engneering Department,
Government of West Bengal,

4

Chairman,

Member,

NMember,

Member,

Member,

Member,
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and Reguldation) Act, 2005

(Section 3.)

(vii) an officer not below the rank of Joint
Secretary, Department of Science and Technology.
Govemment of West Bengal,

(viii) an officer not below the rank of Joint
Secretary, Department ol Environment,
Government of West Bengal,

(ix) an officer not below the rank of Joint
Secretary, Forests Department, Government of
West Bengal,

(x) one representative of the Central Water
Commission,

(xi) Director, All-India Institute of Hygiene
and Public Health,

(xii) Regional Director, Central Ground Water
Board, Eastern Region,

(xiii) one representative ol the Director-
General, Geological Survey of India, Eastern
Region,

(xiv) an officer not below the rank of Joint
Secretary, Department of Municipal Affairs,
Government of West Bengal,

(xv) one eminent hydro-geologist from any
institution or organisation working in connected
field at national level, to be appointed by the State
Government,

(xvi) one expert from the National Remote
Sensing Authority, to be appointed by the State
Government,

(xvii) two Chairman of'any of the two District
Level Authorities to be appointed by the State
Government by rotation for a term of one year.

(xviil) Superintendent Geologist, State Water
Investigation  Directorate, Government off West
Bengal,

The Test Bengal Ground Water Resowrees (Management, Contral

Member,

Mecmbher,

Member,

Mcmber,,

Member,

Member,

Member,

Member,

Mcmhcr:

Member,

Meimber,

Member-
Sccretary,
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The West Bengal Ground Water Resources (Managiement, Control

and Regulation) Act, 2005.

(Section 1.)

(3) The State Level Authority shall have the power
to invite any eminent person and technical expert in its
meetings for deliberation if it [eels necessary so to do
in the public inferest.

(4) The term of office and the other conditions
of srevice of the Chairman. the Member-Sccretary,
and other members of the State Level Authority shall
be such as may be prescribed.

(5) The State Water [nvestigation Directorate
under the Waler Investigation and Development
Department of the State Government shall act as the
functional organ of the State Level Authority in the
discharge of its functions under this Act.

(6) The office of the Superintendent Geologist of
the State Water Investigation Directorate shall be the
secretariat of the State Level Authority and shall act as
the nodal office.

4. (1) The State Government may, for the
purpose of enabling the State Level Authority to perform
its functions and exercise its powers under this Act
efficiently, by notification, establish, with cffect from
such date as may be specified in the notification, for
every District other than Kolkata, an authority at the
district level to be known as the District Level Ground
Water Resources Development Authority bearing the
name of the district.

(2) The District Level Authority shall have
jurisdiction over every area within the jurisdiction ofa
Municipality, or a Block, or a notificd Area Authority,
established or constituted under any law for the time
being in force, within the jurisdiction of the concerned
district.

(3) A District Level Authority shall consist of the
following Members:

6
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and Regulation) Act, 2005.

(Section 4.)

(i) District Magistrate of the district,

(i) Karmadhakshya, Krishi-Sech-0-
Samabaya Sthayee Samity of the Zilla Parishad
of the districrt.

(iii) Karmadhakshya, Janasasthya-O-
Paribesh Sthayee Samity of the Zilla Parishad of
the district.

(iv) Exccutive Engineer of the district
under the Water Resources Development
Directorate, Government of West Bengal.

(v) Executive Engineer of the district
under the Public Health Engineering Directorate,
Government of West Bengal,

(vi) Executive Engineer of the district
under the Irrigation and Waterways Directorate,
Government of West Bengal,

(vii) Principal Agricultural Officer of the
district, ‘

(viii) Chief Medical Officer of Health of
the district,

(ix) Divisional Forest Officer of the
district,

(x) one representative of the West Bengal
State Pollution Control Board,

(xi) two representatives of the Department
of Municipal Affairs, Government of West Bengal,

(xii) any other officer of the State
Government as the State Government may think
fit, ‘

(xiii) Geologist of the State Water
Investigation Directorate, Government of’ West
Bengal, having jurisdiction:

7

The West Bengal Ground Water Resowrces (Managemen, Control

Chairman,

Member,

Member,

Member.

Member,

Member,

Member,
Member,
Mcmb;r.
Member,
Mcmber,

Member,

Member-
Secrelury.
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The West Bengal Ground Water Resources (Management, Control

Estabiishment
of Corpo-
ration
Level
Authority.

and Regdation) Act, 2005,

(Section 5.)

Provided that where there is no Geologisl
having his office in the district, the Geologist of
the State Water Investigation Dircclorate,
Government of West Bengal, shall act as a member

of that district as the State Government may, by
notification, appoint.

(4) The total number of members of the District
Level Authority shall be limited 1o twenty.

(5) The office of the Member-Secretary shall be

the secretariat of the District Level Authority and shall
act as the nodal office.

5. (1) The State Government may, for the
purpose of enabling the State Level Authority to perform
its functions and exererise its powers under this Act
efficiently, by notification, establish, with effect from
such date as may be specified in the notification, an
authority for the arca Kolkata Municipal Corporation
as specified in Schedule I to the Kolkata Municipal
Corporation Act, 1980, to be known as the Corporation
Level Ground Water Resources Development
Authority.

(2) The Corporation Level Authority shall have
jurisdiction over the area of the Kolkata Municipal
Corporation as Specified in Schedule T to the Kolkata
Municipal Corporation Act, 1980.

(3) The Corporation Level Authority shall consist
of the following members:—

(i) the Municipal Commissioner of the
Corporation,

(ii) the Chief Executive Officer, Kolkata
Metropolitan Development Authority,

(iii) two elected representatives of the
Kolkata Municipal Corporation, to be nominated

by the Mayor, Kolkata Municipal Corporation.

West Ben.
Act LIX ol
1980,

Chuairmun,

Member,

Members,
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The West Rengal Grownd Water Resonrces (Management, Control

Powers
and duties
of State
Level
Authority.

and Regulation) Act, 2005,

(Section 6)

(iv) one expert from the Central Ground
Water Board as may be nominated by the Regional
Director, Central Ground Water Board,

(v) two experts in the ficld of
conservation, protection, or development of ground
\Water resources as the State Government may,
by natification appoint,

(vi) two eminent persons of the locality
as the State Government may, by notification,
appoint,

(vii) onc representative of the Public
Health Engineering Directorate, Government of
West Bengal,

(viii) oncrepresentative of the West Bengal
State Pollution Control Board,

(ix) Superintendent Geologist, State Water
Investigation Directorate, Government of West
Bengal,

(4) The office of the Superintendent Geologist,
State Water Investigation Directorate, Government of
West Bengal, shall be the secretariat of the Corporation
Level Authority and shall act as the nodal office,

6. (1) The State Level Authorily shall be under
the administrative control of the Water Investigation
and Development Department, Government of West
Bengal and shall be the apex body of all the District
Level Authorities and the Corporation Leve| Authotity.

(2) The State Level Authority shall—

(a) take into consideration cvery aspect to manage
the ground water resources in West Bengal
including issuing of certificate of registration or
pemitin accordance with the provision ofthe Act;

9

Member,

Member,

Mecmber,

Member,

Member,

Member
Secretary.
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Lhe West Bengal Ground Water Resonrces (Management, Control

Sinking cf
walls for
extracting

" r’)‘! C/ —

and Regulation) Aet, 2005,

(Secetion 7))

(b) initiate a policy to conserve the gorund water
resources by way of recharging, replenishing,
recyeling or reusing, in a co-ordinated manner;

(c) create mass awarcness and encourage
interaction between modern technologies and age-
old practices of ground water conservation and
management by harnessing traditional knowledge
in sustainable water management and dovetailing
such traditional knowledge with modern
technologies;

(d) organise people’s participation and
involvement in planning and actual management
of ground water resources;

(e) keep under constant review area-specific
ground water levels and publishing the revised data
periodically for wide circulation for mass
awareness and for devising and implementing plans
and programmes of use such water;

(f) continuously analyse, study and review the
physical, chemical, bacteriological, and virological
qualities of ground water and devise and implement
pragmatic strategies;

(g) promote and implement modern and traditional
water harvesting technologies to ensure minimum
extraction of ground water;

(h) maintain separate registers for issuing permit
or certificate of registration granted by it in the
manner as may be prescribed.

7. (1) Onand from the date of coming into force

80

or using of the Act, no user shall sink any well for extracting or

%\f:llé?dﬂn . using ground water without obtaining a permit issued
and flom DY the State Level Authority or the District Level
date of Authority or the Corporation Level Authority, as the
“’[‘"‘?ﬁ _ case may be, as stated in sub-section (3). sub-section
Lnf (;‘L.:m" (4) or sub-section (5), in such Form as may be prescribed:

10
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The West Bengal Ground IWater Resowrces (Management, Contral

and Resudation) Act, 2005,

(Section 7.)

Provided that where any user extracting or using
ground water for irrigation or domestic purposes, sinks—

(a) any tube-well or hand-pump; or

(b) any well from which such extraction or use is
made without the help or any mechanical or electrical
devices,

such user may sink tube-well or hand-pump or well,
as the case may be, without obtaining a permit of the
concerned authority as provided in this section:

Provided futher that where the State Government is of
the opinion that the sinking of any well or category of wells
for extracting or using ground water is necessary for the
public interest, the State Government may, by notification,
exempt such well or category of wells from the purview
this section.

(2) Any user desiring to sink a well for any purpose
other than the purposes as stafed in the first proviso to sub-
section (1) shall make an application in such Form and on
payment of such fees, as may be prescribed, to the State
Level Authority or the District Level Authority or the
Corporation Level Authority, as the case may be, for
obtaining a permit as stated in sub-section (1).

(3) (a) The District Level Authority shall, on receipt
of any application as stated in sub-section (2) within its
jurisdiction, scrutinize the application in terms of the
assessment of the ground water balance, quality and quantity
of ground water available in the locality made by the State
Water Investigation Directorate and consider whether &
permit may be issued to the applicant for sinking such well.

(b) ‘T'he District Level Authority shall have power to
issue a permit for sinking a well for extraction or usc ol
ground water at the rate not exceeding 50 cubic metre per
hour from each well under intimation to the State Level
Authority.
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The West Bengal Ground Water Resources (Management, Control

and Regulation) et 2005

(Section 7.)

(c) The application for sinking a well for the purpose
of  extracting or using ground water exceeding 50 cubic
metre per hour, shall be forwarded to the State Level
Authority within a period of one month of receipt of such
application alongwith the observations and suggestions afier
assessing the prevailing ground water condition in or around
the locality, quality and quantity of ground water available
with reference to its porposed use, long-term gorund water
behaviour in the locality, probable projections of recharge
of ground water in near future with the probable drawal of

the existing sources, rainfall projection or any other matter
as it considers necessary.

(4) (a) The Corporation Level Authority shall, on
receipt of the application as stated in sub-section (2) within
its jurisdiction, scrutinize the application in terms of
assessment of ground water balance, quality and quantity
of ground water available in the locality made by the State
Water Investigation Dircctorate and consider whether a
permit may be issued to the applicant for sinking such well.

(b) The Corporation Level Authority shall have power.
to issue a permit for sinking a well for extraction or use of
ground water at the rate not exceeding 100 cubic metre per
hour from each well under intimation to the State Level Authority.

(c) The application for sinking a well for the purpose
of extracting or using ground water exceeding 100 cubic
metre per hour, shall be forwarded to the State Lavel
Authority within a period of one month of receipt of such
application alongwith the observations and suggestions after
assessing the prevailing ground water condition in or around
the locality, quality and quantity of ground water available
with reference to its proposed use, long-term ground water
behaviour in the locality, probable projections of recharge
of ground water in near future with the probable drawal of
the existing sources, rainfall projection or any other malter
as it considers necessary.
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The lest Bengal Ground Water Resources (Management, Control

Extracting
or using
gorund
water
before
date of
coming
into force
of Acl.

= e
and Regulation) Act, 2005

(Section 8.)

(S) (a) On receipt of an application forwarded by the
District Level Authority or the Corporation Level Authority,
as the case may be, for issuing o a permit of'sinking a well
for the purpose of extraciing or using ground water
exceeding 50 cubic metre per hour or 100 cubic metre per
hour, as the case may be, the State Level Authorily may, if
it is satisfied that it is necessary so to do in the public interest,
grant a permit, subject to such conditions or restrictions as
may be specified therein:

Provided that the State Level Authority may, for reasons
to be recorded in writing, refuse to grant any such permit
after giving the applicant an opportunity of being heard by
itself, or by authorising the District Level Authority or the
Corporation Level Authority, as the case may be, to give
the applicant an opportunity of being heard and convey its
recommendations to the State Level Authority, for the
purpose of disposal of such application.

(b) Any decision regarding grant or refusal of permit
by the State Level Authority shall be intimated to the applicant
within a period of four months from the dale of receipt of
the application by the District Level Authority or the
Corporation Level Authority, as the case may be. If such an
application is notdisposed of withina period of four months
as aforesaid, it shall be deemed to have been granted by the
State Level Authority.

8. (1) Any user who has sunk a well for extracting
or using ground water in an area before the date of coming
into force of the Act shall make an application, within such
period, in such Form and in such manner, as may be
prescribed. to the District Level Authority of such area or
the Corporation Level Authority of such area, as the case
may be, for obtaining a certificate registration authorising
such user the extraction or use of ground waler:

Provided that where any user has sunk—
(a) any tube-well or hand-pump; or

(b) any well from which such extraction or
use is made without the help of any mechanical
or clectrical devices,

13
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The West Bengal Ground Water Resonrces (Management, Control

and Regmdarion) Act, 2005

(Section 8.)

for extracting or using ground water hefore the date
of coming into force of the Act for irrigation or domestic
purposes, such user may continue to use such tube-well or
hand-pump or well, as the case may be, without oblaining
a certificate of registration from the concerned authority as
provided in this section:

Porvided futher that where the State Government is of
the opinion that the extracting or using of ground water
from any well or category of wells is nccessary for the
public interest, the State Government may, by notification.
exempt such well or category of wells from the purview of
this section.

(2) (a) The District Level Authority shall, on receipt
of any application as stated in sub-section (1) within its
jurisdiction, scrutinize the application in lerms of the
assessment of the ground water balance, quality and quantity
of ground water available in the locality made by the State
Water Investigation Directorate and consider whether a
certificate of registration may be issued to the application
for authorising such user the extraction or use ot ground
water.

(b) The District Level Authority shall have power to
issue a certificate of registration for extraction or use of
ground water at the rate not exceeding 50 cubic metre per
hour from cach well under intimation to the State Level
Authority.

(¢) The application for the purpose of issuing of
certificate of registration with a view to authorising the
applicant exwracting or using ground water exceeding 50
cubic metre per hour shall be forwarded o the State Level
Authority within a period of one month of receipt of such
application alongwith the observations and suggestions afier
assessing the prevailing ground water condition in o1 around
the locality, quality and quantity ot ground water available
with reference o its proposed use, long-term ground water

14
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The West Bengal Ground Water Resowrces (Management, Control

and Regulation) Act, 2005,

(Section 8.)

behaviour in the locality, probable projections of recharge
of ground water in near futur with the probable drawal of
the existing sources, rainfall projection or any other matter
as it considers necessary.

(3) (a) The Corporation Level Authority shall, on
receipt of the application as stated in sub-section (1) within
its jurisdiction, scrutinize the application in terms of
assessment of ground water balance, quality and quantity
of ground water available in the locality made by the State
Water Investigation Directorate and consider whether a
certificate of registration may be issued to the applicant for
authorising such user the extraction or use of ground water.

(b) The Corporation Level Authorily shall have power
(0 issue a certificate of registration for extraction or use of
ground water at the rate not exceeding 100 cubic metre per
hour from each well under intimation to the State Level
Auhority.

(¢) The application for the purpose of issuing of
certificate of registration with a view (0 authorising the
applicant for sinking a well for the purpose of extracting or
using ground water exceeding 100 cubic metre per hour,
shall be forwarded to the State Level Authority within a
period of one month of receipt of such application alongwith
{he observations and suggestions after assessing the
prevailing ground water condition in or around the locality,
quality and quantity of ground water available with reference
to its proposed use, long-term ground water behaviour in
the locality, probable projections of recharge of ground water
in near future with the prabable drawal of the existing
sources, rainfall projection orany other matter as it considers
necessary.

(4) (a) On receipt of an application forwarded by the

District Level Authority or the Corporation Level Authority,
as the case may be, for issuing of a certificate of registration

for the purpose of authorising the applicant extracting or

15
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and Regulation) Act, 2005.

(Secrion Y,)

using ground waler exceeding 50 cubic metre per hour or
100 cubic metre per hour, as the case may be, the Stale
Level Authority may. if it is satisfied that it is necessary so
to do in the public interest, granta certilicate of registration,

subject to such conditions or restrictions as may be

specified therein :

Provided that the State Level Authority may, for reasons
10 be recorded in writing, refuse to grant any such certificate
of registration after giving the applicant an opportunity of
being heard by itself, or by authorising the District Level
Authority or the Corporation Level Authority, as the case
may be, to give the applicant an opportunity of being heard
and convey its recommendations to the State Level Authority,
for the purpose of disposal of such application.

(b) Any decision regarding grant or refusal of

certificate of registration by the State Level Authority shall-
be intimated to the applicant within a period of four months |

from the date of receipt of the application by the District
Level Authority or the Corporation Level Authority, as the
case may be.

9. The District or Corporation Level Authority shall,
in such manner as may be prescribed,—

(a) prepare district profile on ground water
resources in the district or corporation, as the
case may be, in every five vears;

(b) issue permit or certificate of registration
under clause (b) of sub-section (3) of section 7
and sub-section (2) of section §, respectively or
under clause (b) of sub-section (4) of section 7
and under sub-scction (2) of section 8§,
respectively;

(¢) keep a regular vigil on the quality and
quantity of waler available from the ground water
resources in the district or the corporation, as the
case may be, and promptly bring to the notice of

16
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The West Bengal Ground Water Resowrces (Management, Control

and Regulation) Act, 2005,
rSection 10.)

the State Level Authority and sudden deterioration

in ground water resources or contamination of

ground water resources with poisonous metals
or chemicals or otherwise;

(d) ensure that the provisions of this Act or
the rules made, orders or directions issued,
thereunder have been complied with in respect to
the existing or new ground water resources in the
district or the corporation, as the case may be;

(e) help to prepare a plan for conservation,
maintenance and utilization of ground water within
the district or (he corporation, as the case may
be, and send such plan to the State Level Authority
for enforcement during the next five vears;

(f) bring to the notice of the State Level
Authority, if any unexpected deterioration or
contamination of ground walter resources is
reported within the said plan period and afier
necessary investigation inte the cause, take step
to rectify the situation under the guidance and
supervision of the State Level Authority;

(g) maintain separate registers for issuing
permit or certificate of registration granted by the
District Level Authority under clause (b) of sub-
section (3) of section 7 or under sub-section (2)
of section 8, as the case may be, and the
Corporation Level Authority under clause (b) of
sub-section (4) of section 7 or under sub-section
(2) of section 8, as the case may be.

10. The State Level Authority may, by order in writing,
authorize a District Level Authority of the Corporation Level
Authority or any institution of organization or any person- -

(a) to enter at any resonable time any land or
building in order to investigate, take samples of
water and make any measurement of ground water
structure locared within such land or building, as

the casc may be;

17
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and Regulation) Act, 200,

(Section 10)

(b) to inspect -any well which is being sunk
or has been sunk and the soils and other malterials
excavated therefrom;

(¢) to take specimens of such soils and other
malerials or water extracted from such wells;

(d) to require any person sinking a well to
keep and preserve in the prescribed manner
specimens of soils or any material excavated
therefrom for such period, not exceeding three
months from the date of completion or
abandonment of the work, as may be specified
by the State Level Authority;

(e) to inspect, and to take over, the relevant
records or documents, and (o ask any question
necessary for obtaining any information (including
diamelter or depth of the well which is being, or
has been, sunk, the level at which the water is. or
was, struck and subsequently restored or cested,
static water level, seasonal variation of waler level,
types of strata encountered in the sinking of the
well and quality of the water), required tor carrying
out the purposes of this Act;

(1) to require any user to install a water-
measuring device on any walcr-supply installation
to properly administer ground water, where there
is reason to believe that the user does not comply
with the provisions of this Act, or for any other
sufficient reason in the public interest:

Provided that where the user does not comply
with any such requirement within a period of thirty
days from the date of the order as aloresaid, the
State Level Authority may itsellinstall such water-
measuring device and recaver the cost from such
user in such manner as may be prescribed;

18
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The West Bengal Ground Water Resowrces (Management, Control

and Regulation) Act, 20035.

(Section 11.)

(g) toseize any mechanical cquipment utilised
for illegal sinking and to destroy or dismantle the
work executed [lully of partly;

(h) to require any user, who docs not comply
with the provisions of this Act or the rules made
thereunder, to destroy or damage any hydraulic
work done, in contravention of the provisions of
this Act or the rules made thereunder:

Provided that where the uscr does not
comply with such requirement within a period of
sixty days from the date of the order as aforesaid,
the State Level Authority may itself carry out the

necessary work and recover the cost from such
user;

(i) to enter and search any place at all
reasonable times with such assistance, if any, as
it may consider necessary, if it has reason to
believe that an extraction or use of ground water
has been, or is being, made in contravention of
the provisions of this Act or the rules made
thereunder;

(j) to direct the user who has been or is
committing an offence under the Act, to stop
committing such offence;

(k) to inspect any place or object, to
interrogate any person, and to cause nccessary
investigation, for detecting ground water;

(I) to take such other steps as may be
necessary for carrying out the purposes of this
Act or the rules made thereunder.

1. (1) Every order under clause (d), or clause (f), or
clause (h), of section 10 shall be served—

(a) by giving or tendering the order, or by
sending it by registered post, to the user for whom
it is intended, or

19
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(Section 12-14)

(b) il such user cannot be found, by affixing
the order on some conspicuous part of his last
known place of residence or place of business, or
by giving or tendering the order to some adult
male member or servant of his family, or by
causing it to be affixed on some conspicuous part
of the land or the building in which the well is
being sunk or the water-measuring device is
required o be installed or the waler-supply system
is required to be closed down or the hydraulic
work is required to be destroyed, as the case may
be.

(2) Where the person on whom an order is to be
served is a minor, service of such order upon his
guardian in the manner provided in sub-scclion
(1) shall be deemed to be service upon the minor.

12. The State Level Authority may, by general or special .

order in writing, direct that all or any of the powers or
duties which may be exercised or discharged by it shall, in
such circumstances or conditions, if any, as may be specified
in the order, be excercised or discharged by the District
Level Authority or the Corporation Level Authority, as the
case may be.

13. The members and the officers and other cmployees
of the State Level Authority, the District Level Authority
and the Corporation Level Authority and the person
authorized by the State Level Autharity shall, while acting,
or purporting to act, in pursuance of any provision of this
Act or the rules made thereunder, be deemed to be public

servants within the meaning of section 21 of the Indian’

Penal Code.

14. No prosecution, suit or other legal proceeding shall
lie, or shall be instituted, against the State Level Authority,
the District Level Authority, or the Corporation Level
Authority or any member or officer or other employee of,

or any person authorized by, the State Level Authority for

anything done or intended 1o be done in good faith under
this Act or the rules made thereunder,

20
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(Scction 15-18)

15. No prosccution for any offence under this Act shall
be instituted except with the written consent of the State
Level Authority.

16. It any person, in the matter of sinking, or
construction, or use, of any well,—

(a) contravenes, or fails to comply with, any
of the provisions of this Act or the rules made
thereunder, or

(b) obstructs the State Level Authority, or the
District Level Authority or the Corporation Level
Authority, or any person authorized by the State
Level Authority, he shall be punishable,—

(i) for the first offence, with fine which
may extend to five thousand rupees; and

(if) for the second or subscquent offence,
with fine which may extend to ten thousand
rupees.

17. Any offence under this Act may, before or after
the institution of any proceeding, be compounded by the
State Level Authority in such manner as may be prescribed.

18. (1) where an offence under this Act has been
commilled by a company, every person who, at the time
when the offence was committed, was in charge of, and
was responsible 1o, the company [or the coduct of the
business of the company, as well as the company, shall be
deemed to be guilty of the oftence and shall be liablc (o be
proceeded against and punished accordingly:

Provided that nothing contained in this sub-section shall
render any such person liable to any punishment, if he proves
that the offence was committed without his knowledge or
that he had exercised all due diligence to prevent the
commission of such offence.

(2) Notwithstanding anything contained in sub-section

(1), where any offence under this Act has been committed

21
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(Section 19-20.)
by a company and it is proved that the offence has been

committed with the consent or connivance of, or is
altributable to any neglecet on the part of, any direclor,

manager, seeretary or other oflicer of the company, such

director, Mmanager, sccretary or other ofticer shall be deemed
to be guilty of that offence and shall be liable to be proceeded
agaimst and punished accordingly.

Explanation.—For the purpose of this section,—

(a) “company” means any body corporate and
includes a firm or other association of individuals; and

(b) “director™, in relationtoa firm, means a partner
in the firm.

19. (1) Any user, aggricvcd by any action taken, or

any decision made, by the State Level Authority or the .

District Level Authority or the Corporation Level Authority

or any other person authorized by the State Level Authority

under this Act, may, within a period of sixty days from the
date on which such action was taken or such decision was
communicated to him, and on payment of such fee as may
be prescribed, prefer an appeal to such authority as may be
prescribed (hereinafter referred to as the appellate authority):

Provided that the appellate authority may entertain an
appeal after the expiry of the said period of sixty days, if it
is satisfied that the applicant was prevented by suftficient
cause from filing the appeal in time,

* (2) On receipt of an appeal under sub-section (1), the
appellate authority shall, after giving the appellant an
opportunity of being heard, dispose of the appeal as
expeditiously as possible.

20. (1) The State Government may, after previous

publication, make rules for carrying out the purposes of
this Act.

(2) In particular and without prejudice to the penerality
of the foregoing power, such rules may provide for any
matter, which may be or is required to be prescribed.

12
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(Section .-’f»."'.).)

(3) All rules made under this sceetion shall be laid, ns
soon as may be alter it is made, before the State Legislature,
While itis in session, for a total period of fifieen days which
may be comprised in one session or in two or more
successive sessions, and if, before the expiry of the session
immediately following the session or the successive sessions
aforesaid, the State Legislature agrees in making any
modification in the rules of the State Legislaturc agrces that
such rules should not be made, the rules shall thereafter
have effect only in such modificd form or be of no effect,
as the case may be, so, however, that any such modification
of annulment shall be without prejudice to the validity of
anything previously done under those rules.

Act 1o 21. The provisions of this Acl shall have effect
2:‘:; ding  NOUWithstanding anything inconsistent therewith contained
effect.  in any other law for the time being in force or in any

Judgement, decree or order of any court, tribunal or other
authority, or in any instrument haveing effect by virtue of
any law other than this Act.

Power to 22. If any difficulty arises in giving effect to the
remove  provisions of this Act, the State Government may take such
difficulties. ’ : . .
steps or issue such orders not inconsistent with the
provisions of the Act or the rules made thereunder, as the
State Government may consider necessary for removing
such difficulty.

By order of the Governor,

MD. HESAMUDDIN,
Secy.-in-charge to the Govt. of West Bengal,
Law Department.
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Registered No. WB/SC-320 No. 480(111)

Gazette

Extraordinary
Published by Authority

PAUSA 8] FRIDAY, DECEMBER 29,2006 [SAKA 1928

PART IlIl.—Acts of the West Bengal Legislature.

GOVERNMENT OF WEST BENGAL
LAW DEPARTMENT
Legislative

NOTIFICATION

No.1672-L.—29th December, 2006.—The following Act of the West Bengal
Legislature, having been assented to by the Governor, is hereby published for
general information:— '

West Bengal Act XXVII of 2006
THE WEST BENGALGROUND WATER RESOURCES
(MANAGEMENT, CONTROLAND REGULATION) (AMEN DMENT)
ACT, 2006.
[Passed by the West Bengal Legislature.)

[Assent of the Governor was first published in the Kolkatu Guzette,
Extraordinary, of the 291h December, 2000.]
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Short title
and commen-
cement.

Amendment
of section 2
of West Ben.
Act XVIII
of 2005.

Amendment
of section 3.

Amendment
of section 5.

(Amendment) Aet, 20006
(Sections 1-4.)
An Aet to amend the West Bengal Ground
Watter Resources (Management, Control and
Regulation) Act, 2003.

WHEREAS it is expedient to amend the West
Bengal Ground Water Resources (Management,
Control and Regulation) Act, 2005, for the purposes
and in the manner hereinafter appearing ;

It is herby cnacted in the Fifty-seventh Years
of the Republic of India, by the Legislature o West
Bengal, as follows:—

L. (1) This Act may be called the West Bengal
Ground Water Resources (Management, Control
and Regulation) (Amendment) Act. 2006.

(2) It shall come into force on such date as the
State Government may, by notification in the
Official Gazatte, appoint.

2. In clause (j) of section 2 of the West Bengal
Ground Water Resources (Management, Control
and Regulation) Act, 2005 (hereinafter referred to
as the principal Act), for the words “search of
extraction”, the words “search of extraction” shall
be substituted.

3. In section 3 of the principal Act,—

(1) in sub-section (2), in clause (xviii). (or the
words “Superintendent Geologist™, the words
“Superintending Geologist™ shall be substituted :

(2) in sub-section (6), for the words
“Superintendent Geologist”, the words
“Superintending Geologist™ shall be substituted.

4. In section 5 of the principal Act, -

(1) insub-section (3), in clause (ix), for the words
“Superintendent Geologist”, the words
“Superintending Geologist™ shall be substituted ;

[V

2

West Ben.
Act XVIII
of 2005.
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Amendment
of section 7.

—<SO

(Antendment) Act, 2006
(Scetion 3,)
(2) in sub-scction (). for the words
“Superintendent Geologist™, the words
“Superintending Geologist” shall be substituted.

S. Tnsection 7 of the principal Act,-
(1) in sub-section (1), in the first proviso,

(a) for paragraph (a), the following paragraph
shall be substituted :— *“(a) any tube-well or any
well fitted with hand-pump ; or” ;

(b) for the words “such uscr may sink tube-
well or hand-pump or well, as the case may be,”,
the words, letters and brackets “such user may
sink any tube-well or any well fitled with hand-
pump as mentioned in paragraph (a) or any well
as mentioned in paragraph ( b), as the case may
be™, shall be substituted :

(2) in sub-section (2), for the words “make an
application in such Form on payment of such fees,
as may be prescribed,”, the words “shall make an
application in such Form, in such manner and on
payment of such fees, as inay be prescri bed,” shall
be substituted ;

(3) in clause (b) of sub-section (3), for the words
“power to issue a permit for sinking a well”, the
words “power to issue a permit on receipt of such
fees, as may be prescribed, for sinking a well”
shall be substituted ;

(4) in clause (b) of sub-section (4), for the words
“power to issue a permit for sinking a well”, the
words “power to issue a permit on receipt of such
fees, as may be prescribed, for sinking a wel]”
shall be substituted ;

(5) in clause (a) of sub-section (5), for the words
“grant a permit, subject to such conditions or
restrictions as may be specitied therein:™, the
words “grant a permit on receipt of such fees, as
may be prescribed, subject to such conditions or
restrictions as may.be specified therein:” shall be
substituted,

26

2 (Management, Control And Regulation)

96



The West Bengal Ground Water Resources (Management, Control And Regrulation)
(Amendment) Act, 2006
(Section 0.)

Amendment 6. In section 8 of the principal Act,
of section 8, ; : : .
(1) sub-section (1), in the first proviso,
(a) for paragraph (a). the following paragraph
shall be substituted :— “(a) any tube-well or any
well fitted with hand-pump ; or” ;

(b) for the words “such user may continue
to use such tube-well or hand-pump or well, as
the case may be,”, the words, letters and brackets
“such user may continue to use any tubc-well or
any well fitted with hand-pump as mentioned in
paragraph (a) or any well as mentioned in paragraph
(b), as the case may be”, shall be sybstituted :

(2) in clause (c) of sub-section (2), for the words
“with a view to authorising the applicant extractin g
or using ground watter”, the words “with a view
to authorising the applicant for extracting or using
ground water” shall be substituted ;

(3) in clause (c) of sub-section (3), for the words
“authorising the applicant for sinking a well for
the purpose of extracting or using ground water”,
the words “authorising the applicant for extracting
or using ground water” shall be substituted.

By order of the Governor,

A.BITATTACHARY YA, _
Secy.-in-charge fo the Govt. of West Bengul,
Law Department.
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SRAVANA 9] MONDAY, JULY 31,2006 [SAKA 1928

PART I—Orders and Notifications by the Governor of West Bengal, the High
Court, Government Treasury, etc.

GOVERNMENT OF WEST BENGAL
WATER INVESTIGATION & DEVELOPMENT DEPARTMENT

g

NOTIFICATION

! No. 2109-WIL.BP— the 31st July, 2006.— WHEREAS the draft of the West

}r' Bengal Ground Water Resources (Management, Control and Regulation) Rules,

' 2006, was published as required under sub-section (1) of section 20 of the West
Bengal Ground Water Resources (Management, Control and Regulation) Act, 2005
(West Ben. Act XVIII 0f2005) vide this department notification No. 1172 - WLBP,
dated the 26th June, 2006, in the Kolkata Gazette, Extraordinary, PART 1, dated
the 26th June, 2006, for inviting objection or suggestion in writing from all the
persons likely to be afTected thereby, within a period of fifteen days from the date
of its publication;

AND WHEREAS no objection or suggestion has been received by the State
Government within the said period;
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NOW, THEREFORE, in exercisc of the powers conferred by sub-section
(1), and sub-section (2), of section 20 of the West Bengal Ground Water Resources
(Management, Control and Regulation) Act, 2005 (West Ben. Act XVIII of 2005),
the Governor is pleased hereby to make the following rules, namely:—

Rules

1. Short title and commencement.— (1) These rules may be called the
West Bengal Ground Water Resources (Management, Control and Regulation)
Rules, 2006.

(2) They shall come into force on the Ist day of August, 2006.
2. Definitions.— (1) In these rules, unless the context otherwisc
requires, —
(@) "Act" means the West Bengal Ground Water Resources

(Management, Control and Regulation) Act, 2005 (West Ben. Act
XVIII of 2005);

(b) "Challan" means challan in T.R. Form No. 7 appepded to the West
Bengal Treasury Rules, 2005;

(c) "Form" means Form appended to these rulés;
(d) "Section" means section of the Act.

(2) Words and expressions used but not defined in these rules, shall have
the same meanings as respectively assigned to them in the Act.

3. Term of office of members of State Level Authority.— (1) The
Chairman, the Member-Secretary and the members specified in glauses (xi) and
(xii) of sub-section (2) of section 3, shall be the permanent members of the State
Level Authority.

(2) The term of office of members, other than the permanent members
referred to in sub-rule (1), of the State Level Authority, shall be for three years.

4. Term of office of members of District Level Authqrity.— (1) The
Chairman, the Member-Secretary and the members specified in clauses (i), (iii),
(vii), (viii) and (ix) of sub-section (3) of section 4, shall be permanent members
of the District Level Authority.

(2) The term of office of members, other than the permanent members
referred to in sub-rule (1), of the District Level Authority, shall be for three years.

29
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5. Term of office of the members of Corporation Level Authoriy.—

(1) The Chairman, the Member-Secretary and the member specified in clause
(i) of sub-section (3) of section 5, shall be the permanent members of the
Comoration Level Authority.

(2) The term of office of members, other than the permanent members
referred to in sub-rule (1), of the Corporation Leve] Authority, shall be for three
years.

6. Conduct of mecting of State Level Authority— (1) The State Level
Authority may meet once in every month to conduct the business for carrying out
the purposes of the Act.

(2) Notwithstanding anything contained in sub-rule (1), the State Level
Authority may meet such other times, as may be appointed by the Member-
Secretary on advice of the Chairman of the State Level Authority.

(3) The Chairman, or in his absence, one of the members of the State
Level Authority, clected from amongst those present, shall preside at meetings of
the State Level Authority, and the Chairman or such member shall be entitled to
Vote on any matter and shall have a second or casting vote in cvery case of
equality of votes.

(4) No business shall be transacted at any meeting of the State Level
Authority unless a quorum of /3rd of the total members is present.

7. Conduct of meeting of District Level Authority or Corporation
Level Authority.— (1) The District Level Authority, or as the case may be, the
Corporation Level Authority, shall meet once in every month to conduct the b usiness
for carrying out the purposes of the Act.

(2) Notwithstanding anything contained in sub-rule (1), the District Level
Authority, or as the case may be, the Corporation Level Authority, may meet such
other times, as may be appointed by the Member-Secretary on advice of the
Chairman of the Authority concerned.

(3) The Chairman, or in his absence, one of the members of the concemed
District Level Authority, or as the case may be, the Corporation Level Authority,
elected from amongst those present, shall preside at meetings of the concemned
Authority, and the Chairman or such member shall be entitled to vote on any
matter and shall have a second or casting vote in every case or equality of votes.

(4) No business shall be transacted at any meeting of the concemed
Authority unless a quorum of /3rd of the total members is present.
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8. Procedure for filing applieation for obtalning permit for sinking
of well.— (1) Any user desiring to sink a well for any purpase, excepting tubewell
fitted with hand-pump or a well from which extraction or use made without the
help of any mechanical or electrical device, shall make an application referred to
in sub-scction (2) of section 7, to the Member-Secretary of the concerned District
Lavel Authority or, as the case may be, the Corporation Level Authority in Form |
accompanicd by a Challan showing tlie payment of non-refundable fee for filing
application as specified in column (3) of Table to sub-rule (1) of rule 15, for the
purpose of obtaining a permit as stated in sub-section (1) of section 7 and the
serial number of the application form shall be mentioned on the backside of the
Challan :

Provided thata user desiring to sink more than one well sha|l be required to
submit separate application form for each well.

(2) Form I shall be available free of cost in the office of the Member-
Secretary of the concerned District Level Authority or the Corporation Level
Authority.

(3) lmproper filling up of; and failure to annex all necessary documents
specified in, Form 1 shall make the application liable to be rejected.

9. Disposal of application for permit by District Level Authority or
Corporation Level Authority.— (1) On receipt of the application under rule 8,
if— ,

(@ the District Level Authority considers that the application is for
issuance of a permit under clause (b) of sub-section (3) of section
7, or

(b) the Corporation Level Authority considers that the application is
for issuance of a permit under clause (b) of sub-section (4) of
section 7, it shall, after being satisfied in its meeting, approve the
case and give an intimation in Form 2 to the usar to deposit the
non-refundable fee payable after acceptance of the application as
specified in column (4) of Table to sub-rule ( 1) of rule 15.

(2) The user shall, on receipt of the intimation under sub-pule (1), deposit
the non-refundable fee payable after acceptance of the application as specified in
column (4) of Table to sub-rule (1) of rule 15, in the same manngr and under the
same Head of Accounts as provided in sub-rule (2) of rule 15 and after such
deposit, the user shall give an intimation in Form 3 along with the original Challan
showing such payment and a photocapy of such challan to the copcemed District
Level Authority, or as the case may be, the Corporation Level Authority.
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(3) The concemed District Level Authority, ot as the case may he,

Corporation Level Authority shall, on receipt of intimation in Form 3, isaue permit
in Form 4 to the user.

t 1 (4) 1r the concerned District Level Authority or the Corporation Level
! Authority, after discussion in it meeting, refuses to grant permit to the vser, it
shall give intimation of such refusal to the user in Form 5.

(5) Any decision taken by the concerned District Level Authority or the
Corporation Level Authority, as the case may be, shall be intimated ta the user by
registered post with acknowledgement due, within a period of four months from
the date of receipt of such application by such concerned District Level Authority
or such Corporation Level Authority, as the case may be, and a copy of the
intimation shall also be affixcd to the Notice Board of the office of the Member-
Secretary of the concemed District Level Authority or the Carporation Level

Ve

!*f Authority:

bR v T

i Provided that the user may receive the copy of the intimation by hand from
i the office of the Membcr-Secretary of the concemned District Level Authority, or
4 as the case may be, the Corporation Level Authority.

,, 10. Disposal of application for permit by State Level Anthority.—
:] (1) On receipt of the application under rule 8, if—

43

) (a) the District Level Autherity considers that the application is for
= issuance ofa permit of sinking a well for the putpose of extractin g
or using ground water cxceeding 50 cubic meter per hour as
t mentioned in clause (c) of sub-section (3) of section 7, or :
“ (b) the Corporation Level Authority considers that the application is
K for issuance of a permit of sinking a well for the purpose of

extracting or using ground water exceeding 100 cubic meter per

hour as mentioned in clause (c) of sub-section (4) of section 7, it
shall forward the case to the State Level Authority and the State
Level Authority shall after being satisfied in its meeting, approve
the case for granting a permit to the user.

St
AL Ul o

T

(2) The State Level Authority shall, on approval of the case as stated in
sub-rule (1) or refusal of the case as stated in sub-rule (2), forward the case to
the concerned District Level Authority or as the case may be, the Corporation
Level Authority, for intimation to the user.

I v L5
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(3) On receipt of the npprt%;%&nl‘lhu case, the District Lovel Authority or
the Corporation Level Authority, as the case may be, shall give intimation in Form
2ta the user 1o deposit the non-refundable fec after acceptance of the appli¢ation,
as specified in column (4) of the Table to sub-rule (1) of rule |5.

(4) The user shall, on receipt of the intimation in Form 2, deposit the non-
refundable fee referred to in sub-rule (4) under the same Head of Accounts as
provided in sub-rule (2) of rule 15 and after such deposit, the user shall give an
intimation in Form 3 along with the original challan, and a photocopy of such
challan, showing such payment to the concerned District Level Authority, or as
the case may be, Corporation Level Authority.

(5) The concerned District Level Authority or the Corporation Level
Authority shall, on receipt of intimation in Form 3, issuc permitin Form 4 to the
user.

(6) Ifthe State Level Authority, after discussion in its meeting, refuses to
grant permit to the user and forwards its decision to the District Level Authority
or the Carporation Level Authority, as the case.may be, such District Level
Authority, or as the case may be, the Corporation Level Authority, shall give
intimation of such refusal to the user in Form 5.

(7) Any decision taken by the State Level Authority regarding grant or
refusal of permit shall be intimated to the user by the concemed District Level
Authority or the Corporation Level Authority, as the case may be, by registered
post with acknowledgement due, within a period of four months from the date of
receipt of such application by such District Level Authority or Corporation Level
Authority, as the case may be, and a copy of the intimation shall also be affixed to
the notice board of the office of the Member-Secretary of the goncerned District
Level Authority or the Corporation Level Authority :

Provided that-the user may receive the copy of the intimagion by hand from
the office of the Member-Secretary of the concemned District Level Authority, or
as the case may be, the Corporation Level Authority,

I1. Procedure for application for registration for existing well.—
(1) Any user, who has sunk a well for extracting or using ground water in any
area belore the date of coming into force of the Act, shall make, in Form 6, an
application referred to in sub-section (1) of section 8, within a period of six
months from the date of coming into force of these rules, to the quthorised officer:
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Provided that a user who has sunk more than one well for extracting or
using ground water in the area shall be required to submit separate application
Form for each well.

Explanation :— For the purpose of this rule, "authorised officer” means —

(a.)

(b)

) (@

(b)

(3) Form 6 shall be available free of cost in the office af the authorised °

officer.

in case of the District Level Authority, the Sub-Assistant Engineer
(Civil/Mechanical/Electrical) of the Water Investigation and
Development Department posted in the concerned Block, or any
other officer duly authorised on this behalf, by the concerned
District Level Authority for discharging functions under the Act;

in case of the Corporation Level Authiority, the officer of concerned
Borough offices, under the Kolkata Municipal Corporation,
designated as such by the Corporation Level Authority for
discharging functions under the Act.

In case of registration of a well in a district, the authorised officer
shall, through the concemed Block-Development OfTicer, forward
the applications to the Member-Secretary of the cancerned District
Level Authority with a consolidated statement at the close of every
month.

In case of registration of a well in the Kolkata Municipal Corporation
area, the autharised officer shall forward such applications to the
Member-Secretary of the Corporation Level Authority with a
consolidated statement at the close of every mopth.

(4) [mproper filling up of, and failure to annex all necessary documents
specified in, Form 6 shall make the application liable to be rejected.

12. Disposal of application for certificate of registration by District
Level Authority or Corporation Level Authority.— (1) On receipt of the
application under rule, 11, if —

(a)

(b)

the District Level Authority considers that the application is for
issuance of a certificate of registration under clause (b) of sub-
section (2) of section 8, or

the Corporation Level Authority considers that the application is
for issuance of a certificate of registration under clause (b) of
sub-section (3) of section 8, it shall, after being satisfied in is
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meeting, approve the case and grant eettificate of registration in
Form 7 to the user and if the concerned District Level Authority,
or as the casc may be, the Corpotation Leval Authority is not
satisfied with the case, it shall refuse to grant certificate of
registration and shall intimate accordingly to the user in Form 8.

(2) Any decision taken by the concerned District Level Authority, or as the
casc may be, the Corporation Leve| Authority, under this rule regarding grant or
refusal of certificate or registration shall be intimated to the user by registered
post with-acknowledgement due, within a period of four months from the date of
receiptof such application and a copy of the intimation shall alsp be affixed to the
notice board of the office of the Member-Secretary of the concerned District
Level Authority or the Corporation Level Authority:

Provided that the user may receive the copy of the intimation by hand from
the office of theI.Member-_Secretary of the concemned District Level Authority, or
as the case may be; the Corporation Level Authority:

13.  Disposal of application for certificate or registratign by State Level
Authority— (1) On receipt of the application under rule ] I, if —

(a) the District Level Authority considers that the: application is for
issuance of a certificate of registration for the purpose of
authorising the applicant extracting or using ground water
exceeding 50 cubic meter per hour as mentioned in clause (c) of
sub-section (2) of section-$, or

(b) the Corporation Level Authority considers that the application is
for issuance of a certificate of registration for the purpose of
a‘uthorisi’qg the applicant extracting or usipg ground water
exceeding 100 cubic meter per hour as mentioned in clause (c) of
sub-section (3) of section 8, it shall forward the case to the State
Level Authority and the State Level Authority may, after being
satisfied in its meeing, approve the case for granting certificate of
registration to the user.

(2) The State Level Authority shall, on approval of the case as stated in
sub-rule (1) or refusal of the case as stated in sub-rule (2), forward the case to
the concerned District Level Authority or as the case may be, to Corporation
Level Authority.

i
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(3) If the State Level Authority approves the case for granting certificate
of registration, the concerned District Level Authority or as the case may be, (he
Corporation Level Authority shall issue certificate of registration in Form 7 to the
user.

(4) If the State Level Authority, after discussion in its meeting refuses to
grant approval for issue of certificate of registration, the concerned District Level
Authority, or as the case may be, the Corporation Level Authority shall give
intimation to the user in Form 8.

(5) Any decisiontaken by the State Level Authority under this rule regarding
grant or refusal of permit shall be intimated to the user by the concemned District
Level Authority or the Corporation Level Authority, as the case may be, by registered
post with acknowledgement dug, within a period of four months from the date of
receipt of such application by such District Level Authority or Corporation Level
Authority, as the case may be and a copy of the intimation shall also be affixed to
the notice board of the office of the Member-Secretary of the concerned District
Level authority or as the case may be, the Corporation Level Aythority:

Provided that the-user may receive the copy of the intimation by hand from
the office of the Member-Secretary of the concerned District Level Authority, or
as the case may be, the Corporation Level Authority.

14. Registers for permit and certificate of registration,— Each District
Level Authority and the Corporation Level Authority shall maintain separate registers
for issuing permit in Form 9 and certificate of registration in Form 10.

15. Application Fee.— (1) A user shall deposit such an amount of non-
refundable fee —

(a) for filing application for obtaining permit for sinking a new well
as stated in sub-rule (1) of rule 8; and

(b) after acceptance of application as stated in sub-rule (1) of rule 9,
as mentioned in column (3) and column (4) regpectively, of the
Table below, on the basis of category of discharge range of the
well as mentioned in column (2) of the said Table,
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it TABLE _
SI. | Discharge range of well for Non-refundable | Non-refundable
No.| which permit is sought for. fee for filing fee after
application for acceptance
obtaining pemit for| of application.
sinking well.
(Rs.) (Rs.)
(1) ) (€)) 4
1. | When the discharge range is upto 500.00 " 1000.00
30m’/hr.
2. |When the discharge range exceeds 1000.0 ~2000.00
30m¥hr. upto 50m>hr.
3. |When the discharge range exceeds 1500.00 3000.00
50m’/hr. upto 100mYhr.
4. | When the discharge range is above 2500.00 " 5000.00
100m%hr.

(2) The application fee referred to in sub-rule (1) shall be paid by Challan
to the Treasury link bank or the Reserve Bank of India of any duly authorised
Public Sector Undertaking Bank under the Head of A/C *0702-80-800-OTHER
RECEIPTS-002-Other Items-27-Other Receipts” (Code : 0702:80-800-002-27).

16. Preparation of district profile.— (1) The District Level Authority of
cach district, or as the case may be, the Corporation Level Authoyity, shall prepare
district profile on ground water resources once in every five Years.

(2) Every district profile shall contain details of ground water resources
available as assessed by the State Water Investigation Dircctorate in accordance
with the existing methodology approved by the present Ground Water Estimation
Committee and the Research and Development Advisory Cammiltee of the
Government of India and any such committee or authority as may be constituted
by the Government of India for deciding about such methodology and the estimated
draft relating to different uses viz. ifrigation, industry, domestic, etg. in accordance
with the guidelines issued by such committee or authority from:time to time.

17. Appellate authority. — (1) A user aggrieved by any action taken or
decision made by the District Level Authority or the Corporation Level Authority
or the State Level Authority or any other person authorised by the State Level
Authority, as the case may be, may prefer an appeal —
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(a) to the officer not below the rank of a Joint Secretary to the
Government of West Bengal, duly authorised by the Secreraty, Water Investigation
and Development Department, Writers* Buildings, Kolkata-700 001, if the discharge
range of the well for which the permit or certificate of regiatration, a3 the case
may be, is within the category specified in SI. No. 1 or SI. No. 2 of Tabls to sub-
rule (1) of rule 18;

(b) to the Secretary to the Government of West Bengal, Watcer
Investigation and Development Department, Writers1 Buildings, Kolkata-700001,
if the discharge range of the well for which the permit or certificate or registration,
as the case may be, is within the category specified in SI. No. 3 or or SI. No. 4 of
Table to sub-rule (1) of rule 18, and such authority shall be the appellate authority
for the purpose of the Act.

Explanation :— For the purposc of this rule, "Secretary"” or "Joint Secretary”
include the person discharging the function of the Secretary or the Joint Secretary,
as the case may be.

18. Fee for appeal :— (1) A user may prefer an appeal to the appeallate
authority under the Act on payment of such fee as specified in column (3) of
Table below, on the basis of category of discharge range of the well as mentioned
in column (2) of the said Table :—

TABLE
Sl. | Discharge range of well for which Appeal fee
No.| pemmit/ registration is sought for. (in Rs.)
&Y () 3)
1. | When the discharge range is upto 30m*/hr. 500.00
2. | When the discharge range exceeds 30m*/hr. 1000.00
upto S0m?hr.
3. | When the discharge range exceeds SOm*/hr, 1500.00
upto 100m*/hr.
4. | When the discharge range is above 100m*hr. 2500.00

(2) The fee referred to in sub-rule (1) shall be paid in the same manner and in
the same Head of Account as specified in sub-rule (2) of rule 15.
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Form 1
(See rule 8)
[sstied to : Shri / Smt, R R R I (s eaernandrarrs
BOOK NO. i Application Form SI. No. ,...ovvssennnns

APPLICATION FOR OBTAINING PERMIT FORSINKING OF NEW WELL

[UIS 7(2) of the West Bengal Ground Water Resources (Management, Control
and Regulation) Act 2005,

L. Particulars about the applicant (uscr) :-

(@) Name of the applicant (IN BLOCK LETTERS) :
(Please attach proof of ownersip of land)

(b) Date of birth :

(c) Sex (Please tick) : M/F

(d) Social Status (Please tick) : ST/SC/OBC/GENERAL
(¢) Nationality:

(f) Son/ Daughter of :

(8) Addressof the applicant:

o

(h) Category of farmer (Please tick) :
Small Farmer / Marginal Farmer / Others.
(in case of application of permit for sinking irrigation well)

2.  Particulars of location of the proposed well:

(a) District :

(b) Block, Mouza, J.L.No., Plot No.

(¢) Municipality/Corporation, Ward No./Botough No., Holding No. :
3.  Particulars of the proposed well:

(a) Type of the well viz.Dug Well/Tube Well/ :
Others (Please specify)

(b) Approx. depth of the well (m) :
(c) In case of Tube Well :

(1)  Approx. length (m) & diameter (mm) of the housing pipe (if any)
(i) Approx. length (m) & diameter (mm) of the strainer

(i) Material of the housing pipe & blank pipe

(iv) Material of the strainer
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(d) In case of Dug Well :

(® Diameter of the Dug Well (m)

(i) Type of structure of the Dug Well (Please tick) :
Kuchcha / Pucca

Distance of the:proposed well from nearby wells (in metres) :

(a) From the nearest shallow tube.well fitted-with centrifugal pump :
(b) From the nearest shallow tube well fitted with-submersible pump :
(c) From the nearest deep tube well:

(d) From thenearest dtinking watertube well':

Particulars of proposed pumping device :

(@) Type of pump to be used (Please tick) :
(Centrifugal / Submersible / Turbine / Ejecto pump, etc.)

(b) Pump Capacity (m¥ hr.) :

(c): HR:

(d) Operational device (Please tick) : Electric:Motor/ Diescl Engine.
Particulars of usefulness of proposced well:.

(2) Purpose of the proposed well :
(Trrigation / Domestic / Industrial / Others (Please specify)

(b) Proposed command area in ha (for irrigation well) :

(c) Owner's share of land within the command area‘indicated
in 6. (b) above.

(d) Area proposed to be irrigated in different crop seasons as under :
(i) Kharif- ha, (ii) Rabi- ha, (iii) Boro- ha,
(iv) Perennial- ha.

(e) Proposed annual running hours (in case of irrigation well)

(f) Whether the proposed command area or any portion of it falls :
within the command area of any other Minor Irrigation Scheme.
If so, give details.

(z) Proposed number of users of the well if used for domestic purpose :

(h) Proposed daily running hours in case of domestic /other :
category of wells
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(1) Whether the area receives supply through piped water supply :
YES /NO (Please tick anc)

scheme(s) of any Govt. organization / Local bodjas
(In case of drinking water wells).
(If *YES', give details)

7. Particulars of earlier application, if any :

(a) Whether the applicant applied for permit of sinking of well
YES/NO

on any previous occasion. (Please tick)

(b) If'YES', fumnish the references to the previous application and indicate
about grant or refusal of permit. (Attach copies).

8. Details of payment of application fee :
(@ Amount of Application Fee paid - Rs,
(b) Voucher No. and date-

(b) Name of Treasury / Sub-Treasury / P.S.U. Bank where Application
Fee has been paid-

(¢) Name of Bank Branch (if payment has been made in.p Bank)-

9. Any other information which the applicant would like to furnish :

Signature of the applicant (user)
Place:
Date :

DECLARATION BY THE APPLICANT (USER)

I do hereby declare that the particulars furnished hereinabove are correct and
true. [ understand that in case any of the information and particulars is found to
be incorrect at any stage of scrutiny and investigation or afterwardg, my application
/ permit is liable to be rejected / cancelled.

Signalure of the applicant (user)
Place:
Date :
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10.

- S

Separate application form should be submitted for ench individunl well,

The application form should be completed in all respect before
submission. Incomplete applications are liable for rejection. Any
correction / alteration in the entry shall be duly authenticated.

In case any of the patticulars / information is found ta be incorrect at
any stage of verification / scrutiny, the application is liable for rejection.

In case any of the particulars/ information is found to be incorrect at
any stage cven afler issuc of the permit, the permit is liable for
cancellation.

Please write 'N.A." against those items which are not applicable.
Please attach the following documents along with the application.
() Document showing proof of ownership of land;

(ii) The Power of Attorney in favour of the applicant, in case the plot
of land where the proposed well is to be constrycted belongs to
more than one persons;

(iii) Photocopy of voter ID / Ration Card / such other proof of
identification;

(iv) Mouza map showing. location of the. propased well, the proposed
command area and the existing wells which have been referred to
in item No. 2 (a), (b) and (c).

The concerned Authority reserves the right to ask for any other
document(s) from the owner applicant for examination of his application.

Farmers having land holding 0-1- ha, are 'Marginal Farmers' and those
having land holding 1-2 ha, are 'Small Farmers' (Item No. 1 (i))

The figure indicated in 6 (d) should be the sum total of the running
hours in different crop seasons viz., Kharif, Rabi, Boro, Perennial.

The concerned Authority reserves the right to reject any application
for permit in areas where the categorization of the Blogk and / or other
technical criteria do not permit its consideration.

Signature of the applicant(user)
(To be affixed in the certificate of Permit)
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IForm 2
[See rule 9(1) and 10(4))
| OFFICE SEAL]

Ta
Shei/Smt. ........

-tou.---v-c---.--_----.....-n--.n-uu-n—.-"--.un---n--u.....--uo--"out-uu-a

sraisreddnnnansnninddaiag, R T,

Sub: Acteptance of your application for obtaining permit for sinking a well.

Ref: Your application No. vovnvevern submitted on

SirMadam

This is to inform you that your application Na............. submitted
ONversiovserencsecen.... fOF Obaining: permit for sinking a well specifying the type of
the well..........., approximate depth of the well........... (as mentioned in Form
), has been accepted at this end. Your are now requested to deposit the prescribed
non-refundable fee payable after acceplance of the application of Rs. ...................
L o ) only by Challan in T.R.
Form No. 7 in Treasury/sub-Treasury/P.S.U. Bank/Reserve Bank of India under
the Head. of Account: "0702-80-800- OQTHER RECEIPTS-002-Other Items-27-
Other Receipts" (Code: 0702-80:800-002-27),

The-original Challan making such payment and a photogapy of the same is
to be déposited in this office along with duly filled up Form.No. 3 enclosed
herewith within 30 (thirty) days of receipt of this letter failing which your application
for ‘obtaining permit will be treated as cancelled. The application No. must be
mentioned at the back of the Challan.

End. : as stated

Yours faithfully,

Signature of the issuing authority,
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FormJ

[See rule 9(2) and rule 10(5)]

To
TR ciiiininrsnsssasesssasssonsaines seiinaes

(Name of the Authority)

(Address of the Authority)
Sit,

Sub:- Deposit of non-refundable fee payable after acceéplance of the

application.

In response to your letter mentioned above accepting my application for
permit for sinking ofa well specifying the type of the well.................. , approximate
depth of the well................. (as mentioned in Form 1), | am submitting herewith
the original Challan along with a photocopy of the same showing payment of nion-
refundable fee payable after acceptance of the application of Rs.....cceeouvceios
(RUPESS  ...occruonsemsssisrnerssersonssnssssseessensommmsessacs ) as per the following details :-

I. Namc of user: .

2. Application.form No. and date:

3. Amount of non-refundable fee deposited after aceceptance of the

application:

4. Voucher No. of Challan and date:

5. Name of Treasury / Sub-Treasury / P.S.U. Bank where payment has

been made:

6. Name of Bank branch when payment has been made jn a Bank:

Yours faithfuly,
Place:
Date:

(Signature of user)
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Form 4
[See tules 9(3) aind 10(5)]

(EMBLEM OR HOLOGRAM OF THE CONCERNED AUTHORITY)

PERMIT FOR SINKING OF NEW WELL

(VIS 7G3)@®) 7 7(8)(b) 7 7(5)() of the West Bengal Ground Water Resources

()
®
(©)
(d)

(e)

®

(Management, Control and ‘Regulation) Act 2005,

Name of the applicant (user) : Shri / Smt.
Son / Daughter of :

Addres of the applicant:

Category of farmer (Plese tick): Small Farmer/ Marginal Farmer/Others

(in case of irrigation well)

Serial No. of application Form:
and date of submission

Specimen signature of the user

Location particulars:

@)
®
(©

District
Block, Mouza, J.L. No., Plot No.:

Municipality / Corporation
Ward No./Borough No., Holding No.:

Particulars of the proposed well-and pumping device -

(a)
(b)
(c)
(d)
(e
()
(2
(h)

Type of the well:

Approx. depth of the well (m) :

Purpose of the well:

Assembly size (for tube well); mm.X

Approx. strainer length (for tube well):

Diameter (for dug well); m.

Type of pump to be used:
ILP. of the pump:

45

mm.

m,
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(i) Operational device:
() Rate of withdrawal (m® / he.):
(k) Maximum allowable running hours per day:

This permit authorizes the owner applicant (user) to sink a well in the location
specified at S, (2) for extraction of ground water at a rate not exceeding that as
shown at Sl. (3) (j) and for running hours / day as shown at SI. (3) (K), and is
valid subject to the observance of the conditions stated overleaf,

Place : Signature of the Issuing Authority
Date: and Designation.
OFFICE
SEAL
CONDITIONS:

(1) In case of any change of ownership of the proposed well, fresh
registration has to be obtained.

(2) No change of location, design, rate of withdrawal and pumping device
in respect of the proposcd well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent
Authority. Any deviation in this regard shall lead to cancellation of this
permit.

(3) Incase, any of the particulars / information furnished by the applicant
in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for
cancellation,

(4) Any other condition imposed by the concerned Autherity.

OFFICE
SEAL
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Form 5
[Se2 rules 9(4) and 10(6)]

| OFFICE SEAL |
No. Diited.iiciiviininsens -

To
Shri / Smt.

Sub : Rejection of your application for Permit for sinking of well,

Ref': Your Application No. «.oovoooooooooo submitted on.................
Sir / Madam,
This is to inform you regretfully that your Application No. ..............._

submitted on seeking for a Permit of sinking well has been refused because of the
following reason(s):

(1) Incomplete application

(2) Non-submission of requisite documents

(3) Shortfallin payment of requisite Application Fee

(4) Incorrect Head of A/C for deposition of Application Fee

(5) Non-Maintenance of spacing criteria

(6) Unsuitable water qual ity |

(7) Non-availability of adequate ground water resource

Yours faithfully,

Signature of Issuing Authority
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Form 6

[See rule 11(1)]

1 155u0ed 100 SHEL / SMb cueescisianasssssansesnsasssanssmsesersisssessieasanass crsessasnaes
BOOK NO. cuissssisanrsisrssnsinsanse Aplication Form Sl NO. .cccrverrvenanes

FORM OF APPLICATION FOR REGISTRATION OF EXISTING WELL
(U/S 8(1) of the West Bengal Ground Water Resources (Management, Control
and Regulation) Act 2005.)

1.  Particulars about he applicant :

(a) Name of the owner applicant (IN BLOCK LETTERS) :
(Please attach proof of ownership of land)

(b) Date of birth : :

(¢) Sex (Please tick): M/ F;

(d) Social Status (Please tick): ST / SC / OBC / GENERAL;
(e) Nationality: %

(f) Son/Daughter of

(g) Address of the applicant

(h) Category of farmer (Please tick) : Small Farmer/ Marginal Farmer/ Others.
(in case of application forregistration of existing irrigation well)

2. Location particulars of the existing well :
_ (2) District
‘ (b) Block, Mouza, J.L. No., Plot No.
(c) Municipality/ Corporation, Ward No./Borough No., Holding No. :
! 3. Particulars of the existing well :
(a) Date of construction / sinking of the well :

(b) Type of the well viz.Dug Well / Tube Well / :
Others (Please specify)

(c) Depth of the well (m) :
(d) In case of the Tube Well:
(i) Length (m) & diameter (mm) of the housing pipe (if any) :

(i) Length (m) & diameter (mm) of the strainer :
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(i) Matetial of the housing pipe & blank pipe :
(iv)  Material of the strajner :

In case of Dug Well:
() Diameter of the Dug Well (in) :
(i) Type of structure of the Dug Well (’lease tick): Kuchcha / Pucea

Whether there has been any adverse report regarding water quality :
of the well. If 'Yes', give particulars.

Distance of the existing well from nearby wells (in metres):

(a)
®)
(©
@

From the ncarest shallow-tube well fitted with centrifugal pump :
From the nearest shallow tube well fitted with submersible pump:
From the nearest deep tubc well :

From the nearest 'drinking water tube well :

Particulars of existing pumping device :

@

(b)
(e)
©
H

Type of pump to be used (Please tick) : (Centrifugal / Submersible /
Turbine / Ejecto pump, etc.)

Length of column pipe (in case of submersible / turbjne pump):
Pump Capacity (m?/ hr.)':'. 3 (@) H.P. : z
Operational device (Please tick): Electric Motor / Diesel Engine.

Date of energisation (in case of electricity driven pump):

Particular of uscfulness of proposed. well:

(@)

)
(c)

(d)

Purpose of the existing well
Irrigation / Domestic / Industrial / Others (Please spacify)
Cultural command area in ha (for irrigation well) :

Owner's share of land within the command area indicate in 6.
(b) above :

Out of the area indicated in 6 (b) above, area irrigated by the well in
different crop seasons :

(i) Kharif- ha; (ii) Rabi- ha; (iii) Boro- ha;
(iv) Perrenial- ha;
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(¢) Total annual running hours (in case of irrigation well) :
() Daily running hours in case of domestic / othet category of wells :

‘ 7. Any other information which the applicant would like to furnish ¢

A sl S A

RS Sy

Signature of the owner applicant
Place:
Date :

DECLARATION BY THEAPPLICANT

[ do hereby declare that the particulars furnished hereinabove are correct and
true. [ understand that in case any of the information and particulars is found to
be incorrect atany stage of scrutiny and investigation or thereafter, my application
/ registration is liable to be rejected / cancelled.

Signature of the owner applicant
Place:
Date :

1. Separate application form should be used for registration of each
individual well.- )

2. The application form should be completed in al] respect before
submission. Incomplete applications are liable for rejection. Any
correction / alteration shall be duly authenticated.

3. In case any of the particulars/ information is found to be incorrect at
any stage of verification / scrutiny, the application is liable for rejection.

4. In case any of the particulars/ information furnished is found to be
incorrect at any stage even after issue of the registration, the registration
is liable for cancellation.

5. Please write 'N.A." against those items which are not applicable.
6. Please attach the following documents along with the application :
(a) Document showing proof of ownership of land ;

(b) Photocopy of voter ID / ration card / any other proof of
identification;
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(c) Monza map showing location of the existing well, the command
area. and tlie existing wells which have been referred to in item

no. 2(a), (b) and (0).
7. The concerned Authority reserves the right ask for any other
document(s) from the owner applicant for examination of the merit of
the case.

8. Farmers having land holding 0-1 ha-are 'Marginal Farmers' and those
havih‘g_ land holding 1-2 ha are 'Small Farmers' (Item No. I(i))

9. The figure indicated in 6 (d) should be the sum tatal of the running
hours in.different crop seasons viz., Kharif, Rabi, Boro, Perenpial.

Signature of owner applicant
(To be affixed in the certificate of registration)
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- A
Form7
[See rules 12(1) and 13(3))

(EMBLEM OR HOLOGRAM OF THE CONCERNED AUTHORITY)
CERTIFICATE OF REGISTRATION OF EXISTING WELL

! [ U/S 8(2)(b)/8 (3)(b)/8(4)(a) of the West Bengal Ground Water Resources
(Management, Control and Regulation) Act 2005.]

REGISTRATION NO.
1. (a) Nameofthe ownerapplicant : Shri/Smt.
(b) Son/ Daughter of :
(¢) Address of the applicant :

3 (d) Category of farmer (Please tick) : Small Farmer / Marginal Farmer/ Others
: (in case of registration of existing irrigation well)

(e) Application Form Serial No.
and date of sybmission :

(f) Specimen signature ;
2. Location particulars :
(2) District:
(b) Block, Mouza, J.L. No., Plot No. :
(¢) Municipality/ Corporation, Ward No./ Borough No., Holding No.:

3. Particular of the existing well and pumping device :
, (a) Date of c;Jnstruction / sinking of the well

4 (b) Type of the well :

(c) Depth of the well (m):

i (d) Purpose of the well :

(e) Assembly size (for tube well) ; mm. X mm.
(f)  Strainer position (for tube well) : (i) ;Gi) ; (iii) ; (iv)
(g) Diameter (for dug well) : m,

(h) Type of pump used
(i) H.P. of the pump :
(i) Operational device
52




(k)
)

ey

Rate of withdrawal (i hr.) :

Date of enerpisation (in case of electric pump) :

This certificate of registralion is issued on the basis of the information
fumished by the applicant subject to the condijons stated overleaf,

Place:

Date;.

Signature of the Issuing Authority and

Designation.

OFFICE
SEAL

'CONDITIONS

Q)

(2)

3)

@

®

The rate of extraction of ground water from the well shall not exceed
that as shown in item 3(k). The concerned Authority reserves the right
to stop extraction of ground water from the well dug to quality hazards

or any other reasons, if the situation so demands,

In case of any change of ownership of the existing well, fresh
registration has to be obtained.

No change of location, design, rate of withdrawa] and pumping device
in respect of thé existing well as indicated at S|, A2) and (3) of this
certificate shall be made without prior permission of the Competent
Authority. Any deviation in this regard shall lead to cancellation of this
registration.

In case, any of the particulars / information furnished by the applicant
in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage, this r¢gistration is liable
for cancellation.

Anyother condition(s) that may be imposed by the concerned Authority.

OFFICE
SEAL
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Form 8

[See rules 12(1) and proviso to 13(4)]

OFFICE
SEAL
No. Datediiiiniisesmiamiii
To
Shri ! Smt........ L T R L L

----------------------------------------------------------------------------

Sub : Rejection of your application for registration of well

Ref: Your application NO. .....ccemciscemscrnsessssasrassensSUDTIEHED OR 1eonisroncasaseress

Sir / Madam,

This is to inform you regretfully that yourApplicatioﬁ No..,
submitted on for registration of your well has been refused because of the following
reason(s) :

(1) Incomplete application
(2) Non-submission of requisite documents

(3) Others

Yours faithfully,

Signature of Issuing Authority
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FORMAT OF REGISTER TO BE MAINTAINED WDER-THE WESTBENGALGROUND WATER RES

'_*_lo')_

Form9

(Seerule14)

125

OURCES (MANAGEMENT,

CONTROLAND REGULATION)ACT; 2005, FOR ISSUANCE OF PERMIT
SL No. of Location Details Details of structure and pumping device
Sl Name of | upplication |~ Block/ Mouza/ . i
Plot No./ ; Discharge Pumping
No. | theuser | formond | Borough | (L. No. : Type Size ' H. P. af Pum
date N n.B (War > }:u}f Holding No. {m*/hr) device 4
1 2 3 4 5 6 7 8 9 10 11
L
. ) ) h i 4 Permit No.| Dated Dated
Details regarding deposit of [\Fhﬂiﬁr Rezeon 1 - o e and Date | initial of | initial of
Application Fee ermit is | case _of etailsregarding deposit of Permit Fee subordinatd Member-
granted or| rejection official | Secretary
Vouchar | Namc of | Datc of [ Amount | ot (Yes/ Vouchur | Name of | Datc of | Amount
No. |Teeasury/| deposit (Rs.) No.) No. | Treasury/ | deposit (Rs.)
Sub- Sub-
| Treasury/ Treasury/ y
Bank Bapk et
12 13 14 15 16 17 18 19 20 21 2 ) o I
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Form 10
(Seerule 14)

FORMAT OF REGISTER TO BE MAINTAINED UNDER THE WEST BENGAL GROUND WATER RESOURCES (MANAGEMENT,
CONTROL AND REGULATION) ACT, 2005, FOR ISSUANCE OF CERTIFICATE OF REGISTRATION

: Sl No. of Location Details Details of structure and pumping device
Sl Name of | application Block/ Mouza/ . :
No. | theuser | formand | Borough | (1L, Mooy }f":; N°,f Type Size D(’::f::;fc p::‘:__:“ H. P. of Pump
date No. Ward No, | F'¢in8 No.
1 2 3 4 5 6 7 8 9 10 11
R:f::;:;:; is Reason in Registralion | Dated initial Dated inidal
31“ d i cuse of No. and Date | of subordinate of Member -
e AR rejection official Secrctary
(Yes / No)
12 14 15 16
By order of the Governor

K. John Koshy
Principal Secy. to the Gavt. of West Bengal



r) .-’j
P

_ Dt

Registered No. WB/SC-320 No. WB(Part-1)/07/BCL-26G

Rolkata

Extraordinary
Published by Authority

VAISAKHA 27] THURSDAY, MAY 17,2007 [SAKA. 1929

PART I—Orders and Notifications by the Governor of West Berigal, the High
Court, Government Treasury, ctc.

GOVERNMENT OF WEST BENGAL
WATER RESOURCES INVESTIGATIONAND DEVELOPMENT DEPARTMENT
WRITERS’ BUILDINGS
KOLKATA - 700 001

No. 995-BP/9M-28/98(Pt. 1V)-2004 Dated, Kolkata, the 17th May, 2007
NOTIFICATION

WHEREAS the draft amendment of the West Bengal Ground Water Resources
(Management, Control and Regulation) Rules, 2006 (hereinaftey referred to as the
said rules) was published as required under sub-section (1) of section 20 of the
West Bengal Ground Water Resources (Managemient, Control and Regulation)
Act, 2005 (West Ben. Act XVIII of 2005) vide this department notification No.
740-M1I/O/BP/9M-28/98 (Pt. TV)-2004, dated the 11th April, 2007, in the Kolkatu
Gazelte, Extraordinary, Part 1, dated the 11th April, 2007, for inviting objection or
suggestion in writing from all the persons likely to be affecteq thereby, within a
period of fifieen days from the date of its publication;
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AND WHEREAS no objection or suggestion has been received by the State
Government within the said period ;

NOW, THEREFORE, in exercise of the powers conlerred by sub-section
(1), and sub-section (2), of section 20 of the West Bengal Ground Water Resources
(Management, Control and Regulation) Act, 2005 (West Ben. Act XVIII of 2005),
the Governor is pleased hereby to make, with immediate effect, the following
amendment in the said rules

Amendment

In sub-rule (1) of rule 11 of the said rules, for the words "within a period of
six months", substitute the words "within a period of one year"

By order of the Governor,

Sd/- K. John Koshy,
Principal Secretary to the Government of West Bengal.
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Registered No. WB/SC-320 No. WB(Part-1)/07/BCL-32

Rolkata Gasette

Extraordinary
Published by Authority

BHADRA 14] WEDNESDAY, SEPTEMBER 5, 2007 [SAKA 1929

PART I—Orders and Notifications by the Governor of West Bengal, the High
Court, Government Treasury, etc.

GOVERNMENT OF WEST BEN GAL
WATER RESOURCE INVESTIGATION AND DEVELOPMENT DEPARTMENT
WRITERS’ BUILDINGS
KOLKATA - 700001

No. 1708-/BP/9M-28/98(Pt IV)-2004 Dated, Kolkata, the:§th September, 2007
NOTIFICATION

WHEREAS the draftamendment of the West Bengal Ground Water Resources
(Management, Control and Regulation) Rules, 2006 (hereinafter referred to as the
said rules) was published as required under sub-section (1) of section 20 of the
West Bengal Ground Water Resources (Management, Contzol and Regulation)
Act, 2005 (West Ben. Act XVIII of 2005) vide this Departmept notification no.
1536-M1/O/BP/9M-28/98(Pt1V)-2004, dated the 6th August, 2007, in the Kolkata
Gazette, Extraordinary, Part I, dated the 6th August, 2007, for inviting objection
or suggestion in writing from all the persons likely to be aflecied thereby, within
a period of fifieen days from the date of its publication;
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AND WHEREAS no objection or suggestion has been received by the Stats
Government within the said period;

NOW, THEREFORE, in exercisc of the powers conferred by sub-section
{1)- and sub-section(2), of section 20 of the West Benpal Ground Water Resources
(Management, Control and Regulation) Act, 2005 (West Ben. Act XVIIT of 2005),
the Govemor is plcased hereby to make, with immediate effect, the following
amendment in the said rules ¢ -
Amendment

In sub-rule (1) of rule 11 of the said rules, for the words "within a period of
one year", substitute the:words "within:a period of three years".

By order of the Govemor,

Sd/- K« Johin Koshy
Principal Secretary to the Govi. of West Bengal.
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Registered No. WB/SC-247 No. WB(Part-1)/2009/SAR-275

FRolkata

Extraordinary
Published by Authority

SRAVANA 8] THURSDAY, JULY 30,2009 [SAKA 1951

PART I—Orders and Notifications by the Governor of West Bengal, the High
Court, Government Treasury, ctc.

GOVERNMENT .OF WEST BENGAL
Water Resources Investigation & Development Depaptment
Weriters’ Buildings, Kolkata - 700 001

NOTIFICATION

No. 1397-/BP/9M-28/98(Pt-1V) —2004.— the 29th July, 2009.— WHEREAS
the draft amendment of the West Bengal Ground Water Resources (Management,
Control and Regulation) Rules, 2006 (hereinafier referred to as the said rules) was
published as required under sub-section (1) of section 20 of the West Bengal
Ground Water Resources (Management, Control and Regulation). Act, 2005 (West
Ben. Act XVIII of 2005) vide this department notification No. 945 -- /BP/9M-28/
98(Pt-IV)—2004, dated the 26th May, 2009, in the Kolkata Gazette, Extraordinary,
Part |, dated the 8th June, 2009, for inviting objection or suggestion in writing
from the persons likely to be affected thereby , within a period of fifteen days
from the date of its publication;
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AND WHEREAS no objection or suggestion has been received by the State
Govemment within the said period;

NOW, THEREFORE, in exercise of the power conferred by sub-sectian (1),
and sub-section(2), of section 20 of the West Bengal Ground Water Resources
(Management, Control and Regulation ) Act, 2005 ( West Ben. Act XVIII of 2005),
the Gavemnor is pleased hereby to-make, with. immediate effect, the following
amendment in the said rules:—

Ameéndmerit

In sub-rule (1) of rule 11 of the said rules, for the words “within a period of
three years”, substitute the words *“within a period of five vears”,

By order of the Governor,

TRILOCHAN SINGH,
Principal Secretary to.the Government of West Bengal.

Published by the Controller of Printing and Stationery, West B;ng:ll and printed
at Saraswaty Press Ltd. (Government of West Bengal Enterprise), Kolkata 700 056
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BEFORE ~ THE  HONBLE
NATIONAL GREEN TRIBUNAL,
EASTERN  ZONE  BENCH,
KOLKATA

ORIGINAL APPLICATION
NO.161/2024/EZ

In The Matter of:
Jagriti Bhattacharya
... Applicant

Versus
The State of West Bengal & Ors.

. Respondent(s)

AFFIDAVIT-IN-OPPOSITION ~ ON
BEHALF OF THE RESPONDENT
NUMBER 06, DIRECTOR, STATE
WATER INVESTIGATION
DIRECTORATE, WEST BENGAL.

SIBOJYOTI CHAKRABARTI
Advocate
For The State of West Bengal
Email: subho.advocate@gmail.com
(M): 9007035534.
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